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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF
HON’BLE NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 670/2018 (I.A. NO.
22/2019, M.A. NO. 145/2019, I.A. NO. 694/2019 & M.A. NO. 773/2019) IN RE: ATUL
SINGH CHAUHAN VERSUS MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE AND OTHERS WITH REGARDS TO THE ILLEGAL SAND
MINING IN THE BED OF RIVER YAMUNA, PRAYAGRAJ.

(Updated Compliance Status in continuation of reports dated 06.09.2020 & 17.09.2020)

I. INTRODUCTION
Applicant Atul Singh Chauhan had approached the Hon'ble NGT with the contention

that lot of irregularities were taking place in mining in river Yamuna at Prayagraj (Allahabad).
He had filed a petition in the year 2018 titled Atul Singh Chauhan vs. Ministry of
Environment, Forest and Climate Change &Ors. His contention was that mining was allowed
prior to preparation of District Survey Report (DSR). He contended that it was being done in
an unscientific way, in stream mining was resorted too. Mining was being done upto 4 to 6
meter deep using Pokland Machine. Mining was done without taking EIA clearance in
violation of Supreme Court Order in Deepak Kumar vs State of Haryana & others, (2012) 4
SCC 629. 400 to 500 trucks of sand were daily moving out transporting sand in excess of the
permissible limit of 125 trucks. These trucks were carrying a load of 12 to 20 cubic meters
instead of permissible limit of 6 cubic meters. Mining was being done in utter violation of
orders passed by Hon’ble NGT in the cases in order dated 04.09.2019 in OA No. 173/2018 in
re: Sudarshan Das versus State of West Bengal and others, order dated 26.04.2019 passed in
OA No. 44/2016 in re: Mushtakeem versus MoEF& CC and others and order dated
13.09.2018 passed in OA No. 186/2016 in re: SatendraPandey versus MoEF& CC and
another.

Il. FEW ORDERS PASSED BY HON’BLE NGT IN O.A. No. 670/2018 IN RE: ATUL
SINGH CHAUHAN VERSUS MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE AND OTHERS

Hon’ble NGT constituted a Joint Committee under the Chairmanship of Commissioner,

Prayagraj on 20.09.2018. The Committee while sending its report to the Hon’ble NGT
acknowledged that illegal sand mining was going on.

1. Vide order dated 12.02.2019, Hon’ble NGT formed a Monitoring Committee under
Chairmanship of Justice Rajes Kumar to examine the entire matter and send its report to



Hon’ble NGT. E-tender notice was issued even without preparation of District Survey Report
on 20.09.2018.

2. On 09.05.2019, Hon’ble NGT examined the report of Monitoring Committee. The
Monitoring Committee in its report dated 29.03.2019 mentioned that illegal sand mining was
going on in river Yamuna at Prayagraj. They came out with the following suggestions to
remedy the situation:

i. CCTV Cameras should be installed at mining points to verify the amount of sand

extracted.

ii. Regular patrolling should be done by the police to inspect the mining operations.

iii. Daily reports regarding mining should be sent to the District Magistrate.

iv. In case of any irregularity, FIR should be lodged.

v. The District Magistrate and the Superintendent of Police should carry out surprise

checks.

Hon’ble NGT reiterated its order dated 10.01 2019 whereby it had ordered that every
vehicle carrying illegal sand should be confiscated and it should not be released without
recovery of 50% of showroom price. This order has been affirmed by Hon’ble Supreme Court
on 07.05.2019. Besides confiscation, environmental compensation should be levied against
illegal mining which should be based on net present value of the cost of damage to
environment along with the cost of restoration of environment as well as cost of illegally

mined material.

3. Vide order dated 04.07.2019, Hon’ble NGT examined the reports of Monitoring
Committee dated 19.06.2019, 28.06.2019 and 02.07.2019. It directed removal of JCBs and
other machines from the mining areas in river Yamuna. It also reiterated earlier directions of
installing CCTV cameras, patrolling, surprise inspections and daily reports from the District
Magistrate. Hon'ble NGT on Feb 28, 2020 directed that there would be a single Oversight
Committee (this Committee), which would be monitoring all environmental cases, which
hitherto were monitored by separate committees. It examined the Monitoring Committee’s
report dated Nov 02, 2019 wherein it was mentioned that in Allahabad (now Prayagraj), out of
83 silica sand washing plants, only 12 had permission from UP Pollution Control Board.
These 12 silica sand washing plants were using tube-wells for washing without getting
permission from Central Ground Water Authority. UPPCB had been asked by the Monitoring

Committee to seal these plants and invoke environmental compensation on them. The
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Monitoring Committee had asked to give them an opportunity of hearing before taking final

decision.

4. Hon’ble NGT also mentioned that directions given in order dated 04.09.2019 in OA No.
173/2018 in re: Sudarshan Das versus State of West Bengal and others, order dated
26.04.2019 passed in OA No. 44/2016 in re: Mushtakeem versus MoEF&CC and others and
order dated 13.09.2018 passed in OA No. 186/2016 in re: Satendra Pandey versus
MoEF&CC and another, must also be followed in the State of UP. The operative portion of

these three orders is annexed as Annexure-I to this report.

5. Vide order dated 07.07.2020 & 18.09.2020 Hon’ble NGT directed to the Committee to
submit further report in this matter. Accordingly, the Committee has filed its report on
17.09.2020 with reference to the action report of the District Magistrate, Prayagraj dated
08.09.2020 dealing with various allegations of the complainant. The recommendation with
regard to environmental compensation with the assistance of the Central Pollution Control
Board (CPCB), have still not been complied with. It is further stated that illegal mining is also

continuing.

Salient directives in these cases are as follows:

i. There has to be demarcation of boundaries of all mineral leases. No mining can be
allowed without demarcating the boundary.

ii.  Mining has to be as per EIA Notification, 2006; MOEF Notification dated 15.01.2016
and Sustainable Sand Mining Management Guidelines, 2016.

iii. Compliance of Water (Prevention and Control of Pollution) Act, 1974; Air (Prevention
and Control of Pollution) Act, 1981 and Regulation of Central Ground Water Authority
in all Sand mining leases is mandatory.

iv. For ensuring compliance of all these directives, district administration is fully
accountable.

v. District Magistrate and Superintendents of Police have to seize all mining equipments
and vehicles in case of illegal mining.

vi. Besides criminal proceedings, there has to be imposed exemplary penalty by District
Magistrates in case of illegal mining.

vii. A detailed restoration plan for rivers beds has to be made, based on recommendations of

Expert Committee.



viii.

Xi.

Assessment of ecological damage has to be ensured by Indian Council of Forestry
Research and Education, Dehradun, incorporating cost of river bed material, cost of
ecological restoration and net present value of the future ecosystem services foregone.
Regional Officer of the CPCB would be the Nodal Officer.

Vehicles confiscated would be released only on payment of 50% of showroom value.
For environmental clearance in sand mining, even for B- 2 cases where land is between
5 to 25 Hectares, there will be provision for assessment (EIA), Environmental
Management Plan (EMP) and public consultation. Even in the cases of leases below
5Hectares, Form-1m would be made by State Environmental Impact Assessment
Authority (SEIAA) rather than by District Environmental Impact Assessment Authority
(DEIAA).

MOEF & CC will prepare guidelines for calculations of damage to mine out areas.

MONITORING COMMITTEE

A Monitoring Committee under Justice Rajes Kumar was constituted on 12.02.20109.

It held its meetings on 29.03.2019, 19.06,2019, 28.06.2019, 02.07.2019, 12.06.2019,
23.10.2019, 02.11.2019 and 07.02.20109.

(1)
(i)
(iii)
(iv)
(v)

On 29.09.2019, the Committee while reviewing remedial action suggested:
Installation of CCTV Cameras

Regular patrolling by police

Daily reports to be given to District Magistrate

Lodging of FIR in case of irregularity

Surprise checks by District Magistrate/Senior Superintendent of Police

On 28.06.2019, the Committee reiterated its earlier suggestions on remedial action

given on 29.03.2019. It also asked for removal of JCBs from river beds.

On 02.07.2019, the Committee asked for serving notices to such bidders who had not

registered for cancellation of their licence, forfeiture of their amount and criminal action

against those, who were still mining despite service of notice to them. The Committee was

apprised by the Chief Mining Officer that all stocks, which were seized due to illegal

mining/illegal transportation, were disposed of by e-tendering. The Committee also noticed

that No Objection Certificate (NOC) was not taken from Forest Department for stone mining



and directed that finalisation of lease should take place only after NOC from Forest

Department.

On 23.10.2019, the Committee noted that 71 out of 83 Silica Sand Washing Plants did
not have clearance from UPPCB. The balance 12 Silica Sand Washing Plants, which had
clearance from UPPCB, did not have licence from Central Ground Water Authority. The
UPPCB was instructed to seal these 71 plants. Regional Officer, UPPCB was asked to give
the complete status of all the plants.

On 08.01.2020, the Committee directed RC notices to be issued to such lessors whose
lease had been cancelled for non-deposit. The Committee reviewed the process of
Environmental Clearance in pending cases and directed to expedite the process. The
Committee noted that out of 54 Pattas which had been carved out, 21 Pattas were settled for
mining. The Committee felt that the process of settlement was very slow. The Committee
felt that illegal mining was going on by unauthorised persons without holding legal Patta and
also from the stream of the river. The Committee, suspecting connivance of officers
responsible for checking illegal mining, suggested enquiry by a fair and honest agency, both

in Prayagraj and Kaushambi.

On 07.02.2020, the Committee reviewed the enforcement work with District
Magistrate/Superintendent of Police, Prayagraj. District Magistrate/Superintendent of Police
appraised it of the actions taken by them- spot inspections, vehicles seized etc. Petitioner Shri
Atul Singh Chauhan mentioned that the main problem is in the Baswar area where illegal
mining takes place through JCBs and boats, particularly at night. District Magistrate assured
that he would get a Police Chowki opened in Baswar. The Committee while expressing
satisfaction with the progress directed the DM/SSP to conduct more surprise checks and take

stringent action against persons involved in illegal mining.

5. Vide order dated 07.07.2020, the Hon’ble NGT considered the report of the Oversight
Committee dated 04.07.2020. The issue covered by the report dated 2.11.2019 mainly relates
to illegal sand mining in district Prayagraj. The report also includes the status of compliance
of directions of Hon’ble NGT relating to Solid Waste Management in O.A No. 606/2018.



I11. STEPS TAKEN BY DISTRICT ADMINISTRATION

The district administration Prayagraj have, vide their reports dated 03.07.2019,
06.02.2020, 16.06.2020, 27.06.2020 and 05.10.2020 (Refer Annexures- I, 111, IV, V &
XVI11) mentioned the steps taken by them.

1. A nine-member interdepartmental committee has surveyed the river bed. Based on the
survey report, only those areas have been identified for leasing out which are outside the river
stream. Only these areas would be allotted by them to prospective bidders through e-tender

cum e-auction process.
2. The DSR for Prayagraj has been prepared as per guidelines of MoEF&CC.

3. The enforcement figures as given by district administration are as follows:

S. No. Illegal lllegal Lodged Illegal Cases lodged in
mining storage FIRs transport | Hon’ble Civil Court
cases cases cases
FY:2018-19
1 56 06 196 194 06
FY: 2019-20
2 32 04 132 537 80
FY:2020-21 (Upto Jan., 2021)
3 26 09 166 449 370

4. Task Forces comprising of Sub Divisional Magistrate, Circle Officer and Assistant Road
Transport Officer have been constituted in all sub-divisions to check illegal mining/ illegal

transportation.

5. A police outpost has been recommended to be opened in village Baswar, Police Station-
Ghoorpur, which is sensitive from illegal mining point of view, but a police outpost has been

not made in village Baswar, P.S. Ghoorpur till date. The work is in progress.
6. Weekly reports are sent by Task Forces to SSP office.

7. lllegally stored sand is confiscated and auctioned off through e-auction after taking the

Court’s permission.




9. CCTV cameras will be installed at all sensitive points. CCTV camera is installed at the

only point where sand mining is continuing.

10. Senior Superintendent of Police has been instructed by District Magistrate to ensure
regular patrolling.

11. Station House Officers have been instructed to send daily reports with photographs to
UPPCB and District Magistrate.

IV. MINUTES OF THE MEETING OF OVERSIGHT COMMITTEE
Various meetings regarding O.A. No. 670/2018 were held by Oversight Committee,

NGT, UP in the office of committee and through Video-conferencing as follows:

(A) Vide Meeting dated 12.09.2019, various issues and directions were discussed by the
committee  in compliance of Hon’ble NGT order dated 12.02.2019 passed in O.A. No.
670/2018 in re: Atul Singh Chauhan versus MoEF&CC and others and in Compliance of
Hon’ble NGT order dated 28.08.2018 in O.A. No. 164/2018 in re: Ashwani Kumar Dubey Vs.

Union of India and others (Annexure-VI).

(B) Vide Meeting dated 23.10.2019, various issues and directions were discussed in the
committee meeting in compliance of Hon’ble NGT order dated 12.02.2019 passed in O.A.
No. 670/2018 in re: Atul Singh Chauhan versus MoEF&CC and others (Annexure-VII).

(C) Vide Meeting dated 08.01.2020, various issues and directions were discussed in orders
of the committee meeting incompliance of Hon’ble NGT order dated 28.08.2018 in O.A. No.
164/2018 in re: Ashwani Kumar Dubey versus Union of India and others and order dated
12.02.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan versus MoEF&CC
and others (Annexure-VI1Il).

(D) Vide Meeting dated 29.01.2020, various issues as pointed out in the orders of Hon’ble
NGT dated 21.10.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan versus
MoEF&CC and others were discussed. Other officers viz., Secretary, Urban Development;
Chief Env. Officer, UPPCB; EE, UPPCB, Lucknow_and Dy. Secretary, UPSLSA were also

present in the meeting (Annexure- 1X).

(E) Vide Meeting dated 07.02.2020, various issues and directions as mentioned in orders of
the Hon’ble NGT were discussed in compliance of Hon’ble NGT order dated 28.08.2018 in
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O.A. No. 164/2018 in re: Ashwani Kumar Dubey versus Union of India and others and order
dated 12.02.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan versus
MoEF&CC and others (Annexure- X).

(F) On 02.03.2020, the compliance of the order dated 21.10.2019 was discussed by the
current Oversight Committee with Secretary, Urban Development and Member Secretary,
UPPCB, Lucknow. (Annexure- XI).

(G) A meeting regarding O.A. No. 670/2018 was held on 18.06.2020 (through Video-
Conferencing) by Oversight Committee, NGT, UP. This was the first detailed meeting of the
current Oversight Committee in this matter. Progress of implementation of Hon’ble NGT’s
directions was discussed and status of the action taken by the concerned authorities in

compliance of the orders was also reviewed. (Annexure- XII).

(H) A meeting regarding O.A. No. 670/2018 was recently held on 12.02.2021 (through
Video-Conferencing) by Oversight Committee, NGT, UP. The Oversight Committee
reviewed the progress and status of the action taken by the concerned authorities in
compliance of the orders given by Hon’ble NGT. (Annexure- XXV).

ENVIRONMENTAL MONITORING CELL
An Office memo letter received from Member Secretary, U.P. Pollution Control
Board, Lucknow on 09.06.2020 (Annexure- XI11).

V. SUMMARY OF THE COMPLIANCE STATUS OF THE DIRECTIONS GIVEN
BY HON’BLE NGT IN O.A. NO. 670/ 2018

1. Various issues and directions as mentioned in orders of the Hon’ble NGT were discussed
by the committee under Chairmanship of Hon’ble Justice (Retd.) Shri Rajes Kumar, at
Circuit House, Prayagraj. The compliance status of the different issues has been reported by
DM, Prayagraj and sent by Senior Mining Officer, Prayagraj on 29.06.2020. The details are
enclosed as Annexure-I1, 111, IV & V.

2. The status regarding Environmental Compensation (EC) in compliance of orders of
Hon’ble NGT was received vide a scanned copy of Letter no. ZoL/Tech/NGT/341/308 dated

30.06.2020 received from CPCB, Lucknow and is annexed as Annexure- XIV.

3. The status regarding illegal sand mining has been reported by DMs of Kanpur Dehat/

Fatehpur/ Chitrakoot/ Kaushambi in this case vide Letter no. 470/M- NGT/2019 dated
8



01.07.2020 and is enclosed as Annexure- XV. Further, the Status of Inspection Report made
against illegal sand mining in the Districts of Kanpur Dehat, Fatehpur, Chitrakoot and
Kaushambi are submitted by Mr. A. K. Sharma, Chief Mining Officer vide letter 2230/M.-
Enforcement Bundelkhand (Solid Waste) dated 22.02.2021 are enclosed as Annexure-
XXI1I.

4. The present status of Sand Blocks (Yamuna River) in District Prayagraj has been reported
by Senior Mining Officer, Prayagraj vide letter no. 1126/Khaniz/ 2020-21 on 31.08.2020. The
details are enclosed as Annexure- XVI.

5. The present status as per the comments on Oversight Committee vide letter no. 78/0OC-
NGT/2020 dated 09.09.2020 in O.A. No670/2018 has been reported by CPCB on 06.10.2020.

The details are enclosed as Annexure- XVII.

6. The present status has been reported by District Magistrate, Prayagraj vide letter no.
1610/Khaniz/ 2020-21 dated 05.10.2020. The details are enclosed at Annexure- XVIII.

7. The compliance status has been submitted by Divisional Commissioner, Prayagraj vide

letter no. 48/NGT/2020-21 dated 09/10/2020. The details are enclosed at Annexure- XIX.

The Oversight Committee asked for compliance report from the State Govt. on various

issues and directions which were discussed in orders of the Hon’ble NGT in O.A. No.

670/2018. The compliance status of the different issues is as follows:

S. | Issues/ points of Compliance Status
No. discussion

1 | Report Mr. Anjani Kumar Singh, Regional Officer, Prayagraj informed that
regarding the above penalty regime would be applicable for the offence
District committed for the first time but in case of repetition, penalty regime
Prayagraj. as provided in the order of Hon’ble NGT dated 10.11.2019 would be
Recovery of | applicable. In the said order of Hon’ble NGT, it was directed that the
damages for | State Government has to amend the rules and the confiscating officer
illegal  mining | is to be designated in consonance with amendments made and the
and coercive | amount so collected is to be remitted to State PCB/PCCs for being
measures utilized for restoration of environment. The Hon’ble NGT had further
against the | directed that the above compensation regime will be over and above

vehicle involved | any existing rules or provisions.
in illegal sand | Let the State Government issue an appropriate Office Order/Rule
mining. to this effect in accordance with the spirit of orders of Hon’ble
NGT referred to herein above by incorporating State
Amendment. The implementation has been initiated in district
Prayagraj. As per the information, approx. 235 vehicles have been
released by the Lower Court. In this regard, Mining department filed a
revision in the District Judge Court. The Mandate has been issued. As
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per information given by Mr. Mithilesh Kumar Pandey, Mining
Officer, Prayagraj that the Mining Department sent a letter dated
22.09.2020 to Environment Department regarding the amendment in
the Rule along with the compensation. The work is in progress. The
Committee directed the Regional Officer to submit the copy of the
action plan in this matter. It was clearly observed that there is no
amendment in the Rule by the Mining Department till date. It was
also directed by the Committee that the Chief Secretary should
look after this matter.

Status of Pattas

The Committee was informed by Mr. Mithilesh Kumar Pandey,
Mining Officer, Prayaqgraj that there are 51 areas identified as per
DSR in Prayagraj. Out of 51 pattas, 19 are submerged and breakup
of all 51 areas is annexed as Annexure- XXII. Moreover, 21 sand
Blocks are in Yamuna River. Out of 21 Sand Blocks, 11 blocks are
marked as water-logged area. The Working Lease Area- 02 (Balu
Khand No. 5 & 6) and one sand blocks will be finalized today. The
Status of Sand Blocks (Yamuna River) in District Prayagraj are as
follow (Refer Annexure- XXI1):

S.No. Details Number of
Blocks
1 Total No. of Sand Blocks in Yamuna 21
River
2 Water Logged Area 11

(Mining Lease cannot be granted by the
directions of Hon’ble NGT and Hon’ble
Supreme Court Orders)

3 Number of Re-advertised Sand Area 01

4 Pending in SEIAA (For Environmental 04
Clearance)

5 Lease Deed Execution is in progress 02

6 Working Lease Area 02

7 Number of areas affected by Kumbh 01
Mela

It was also informed by Mr. Mithilesh Kumar Pandey, Mining
Officer, Prayagraj that there are 06 running leases (pattas) in Ganga
(Operational) and 04 running leases (pattas) in Yamuna. Presently,
only 10 pattas are operational and 07 blocks are pending in SEIAA for
Environment Clearance since last one year.

In this regard, the Committee had directed Mr. Ashish Tiwari,
Member Secretary, UPPCB as well as Director, Environment, was to
provide/clear the status of 07 pattas which are pending in SEIAA
since last one year. Further, the Committee directed to check illegal
mining by all means and submit the breakup of all 51 areas (Refer
Annexure- XXII). Shri Ashish Tiwari, Member Secretary, UPPCB
suggested for issuing direction to CPCB to make standard formula for
compensation instead of different compensation regimes presently in
vogue.

Status of Action
Plan regarding
Illegal sand

The Status of Action Plan regarding Illegal sand mining are as
follows-

e The enforcement figures in illegal mining/ transportation of
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mining

Minerals as given by district administration are as follows (Refer
Annexure- XIX):

S. Illegal | Illegal | Lodged | Illegal Cases lodged
No. | mining | storage FIRs transpo in Hon’ble
cases cases rt cases Civil Court
FY: 2018-19 |
1 56 06 196 194 06
FY: 2019-20 |
2 32 04 132 537 80
FY:2020-21 (Upto Jan., 2021) \
3 26 09 166 449 370

¢ Regarding the above, it was informed that for preventing the illegal
mining/transportation/storage transfer, task force has been
constituted at Tehsil level.

e There are 02 mining areas on the Yamuna river bed in the district
with installed CCTV Camera and Weigh-bridge on the mining exit
route.

e The area of sub-mineralization is marked with geo-coordinate.

e The vacant mining areas through e-tender cum e-auction has been
advertised by the DM vide office letter no. 1958 dated 22.12.2020,
in which the process of e-tender cum e-auction is under process.

e Online form of E-form MM-11 is popular. A Portal has been
created for verification of deposition of E-form MM-11 relative to
the quantity of sub-stations used by the working organization.

e There is provision in the rules for installation of CCTV cameras
and weighing machines in sand mining areas. Accordingly, CCTV
cameras and weighing machines have been installed in sand mining
areas.

Important Enforcement Work in Financial Year 2020-21 are

given below:

1. FIR was lodged on 12.01.2020 in Thana- Karchana against illegal
storage of Sand which was stored at Village- Diha, Tehsil-
Karchana.

2.  FIR was lodged on 12.01.2020 in Thana- Naini against illegal
storage of Sand which was stored at Village- Diha, Tehsil-
Karchana.

3. FIR was lodged on 02.03.2020 in Thana- Ghoorpur against illegal
storage of Sand which was stored at Village- Baswar, Tehsil-
Karchana.

4. FIR was lodged on 07.03.2020 against illegal storage of Sand
which was stored at Tehsil- Sadar thana area Civil Lines

5. FIR was lodged on 17.04.2020 against illegal storage of Sand
which was stored at Village Kasondhan @ Lakshagrih Tehsil
Handiya.

6. FIR was lodged on 25.04.2020 at Police Station Ghoorpur against

11



10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

illegal sand excavated from river Yamuna and stored in Village
Palpur and Amiliya, Tehsil- Karchana.

FIR was lodged on 25.04.2020 at Police Station Ghoorpur against
illegal sand excavated from river Yamuna and stored in Village
Baswar Tehsil Karchana.

FIR was lodged on 03.05.2020 at Police Station Lalapur against
illegal sand excavated from river Yamuna and stored in Village
Majhiyari Amad Tehsil- Bara.

FIR was lodged on 11.05.2020 at Police Station Lalapur against
illegal sand excavated from river Yamuna in district boundary,
Prayagraj and Kaushambi in Village- Semri & Nodiha, Tehsil-
Bara.

FIR was lodged on 27.05.2020 at Police Station- Karchana
against illegal sand excavated and stored in Village Diha, Tehsil
Karchana.

FIR was lodged on 01.06.2020 at Police Station Kondhiyara
against illegal sand excavated and stored in Village Benipur,
Tehsil Karchana.

FIR was lodged on 04.06.2020 at Police Station Saraynayat
against illegal sand excavated and stored in Village Lilapur Kala &
Lilapur Khurd, Tehsil Phoolpur.

FIR was lodged on 13.06.2020 at Police Station Industrial area
Naini against illegal sand excavated and stored near UPSIDC
Tehsil Karchhana.

FIR was lodged on 23.06.2020 at Police Station Dhoomanganj
against illegal sand excavated and stored in ADA Colony Tehsil
Sadar.

FIR was lodged on 27.06.2020 at Police Station Kareli against
illegal sand excavated and stored in Village Sadiya, Imillytola
Tehsil Sadar.

FIR was lodged on 18.08.2020 at Police Station Naini against
illegal sand excavated and stored in Village Chak Babura alimabad
(ADA Colony) Tehsil Karchhana.

FIR was lodged on 21.08.2020 at Police Station Handiya against
illegal sand excavated and stored in Village Girdhacot Tehsil
Handiya.

FIR was lodged on 05.10.2020 at Police Station Lalapur against
illegal sand excavated and stored in Village- Semri & Nodiha,
Tehsil- Bara.

FIR was lodged on 09.10.2020 at Police Station- Meja against
illegal sand mining of stone excavated and stored in Village-
Bhatauti, Tehsil Meja

FIR was lodged on 18.10.2020 at Police Station- Shankargarh
against Shri Prabhakar Singh Village- Garha Tehsil- Bara
regarding illegal storage of silica sand after illegal mining
transportation.

FIR was lodged on 18.10.2020 at Police Station- Shankargarh
against Shri Bhanu Pratap Singh resident of Tehsil- Bara,
Prayagraj regarding illegal storage of silica sand after illegal
mining transportation.

FIR was lodged on 18.10.2020 at Police Station- Shankargarh
Village- Garwa Tehsil- Bara against Shri Neeraj Gupta resident of
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Tehsil- Sadar regarding illegal storage of silica sand after illegal
mining transportation.

23. FIR was lodged on 18.10.2020 at Police Station- Shankargarh
against Shri Nathu Prajapati resident of Village- Janwa, Tehsil-
Bara regarding illegal storage of silica sand after illegal mining
transportation.

24. FIR was lodged on 22.10.2020 at Police Station- Naini against
unknown persons for illegal storage and transportation of sand in
Village- Makauda and Mohabbatganj under Tehsil- Karchana.

25. FIR was lodged on 24.10.2020 at Police Station- Ghoorpur
against unknown persons for illegal storage and transportation of
sand in Village- Baswar under Tehsil- Karchana.

26. FIR was lodged on 24.10.2020 at Police Station- Naini against
unknown persons for illegal storage and transportation of sand in
Village- Makauda and Mohabbatganj under Tehsil- Karchana.

27. FIR was lodged on 26.10.2020 at Police Station- Kareli against
unknown persons for illegal storage and transportation of sand in
Village- Saidpur and Kareda under Tehsil- Sadar.

28. FIR was lodged on 28.12.2020 at Police Station- Handiya against
unknown persons for illegal storage and transportation of sand in
Village- Usmapur Uparhar under Tehsil- Handiya.

29. FIR was lodged at Police Station- Ghoorpur against unknown
persons for illegal storage and transportation of sand in Village-
Baswar under Tehsil- Karchana.

30. FIR was lodged at Police Station- Naini against unknown persons
for illegal storage and transportation of sand in Village-
Mohabbatganj under Tehsil- Karchana.

31. FIR was lodged on 06.02.2021 at Police Station- Naini against
unknown persons for illegal storage and transportation of sand in
Village- Makauda, Mohabbatganj and Baswar under Tehsil-
Karchana. (Refer Annexure- XIX)

Status of 21
common area of
Yamuna River
located in
Prayagraj
District

The direction given by Hon’ble NGT dated 18.09.2020 was as

follows:

“Let the District Magistrate, Prayagraj take further steps in the

matter and maintain surveillance. The issue of compensation, if not

already finalized, may be finalized with the assistance of CPCB and
report furnished to the Oversight Committee. The Oversight

Committee may give its further report of status as on 28.02.2021,

before the next date.”

Status of 21 common area of Yamuna River located in Prayagraj

District

1. Water Logged Area (Mining Lease cannot be granted by the
directions of Hon’ble NGT and Hon’ble Supreme Court Orders)-
11 (Balu Khand No. 1,2,10,11,12,13,14,15,18,19,20)

2. Number of Re-advertised Sand Area- 01 (Balu Khand No. 8)

3. Number of Pending areas in SEIAA For Environmental
Clearance- 04 (Balu Khand No. 7, 9, 16 21) Environmental
Clearance Certificate is not obtained from the SEIAA for the said
area.

4. Lease Deed Execution is in progress- 02 (Balu Khand No. 3 &
4)

5. Working Lease Area- 02 (Balu Khand No. 5 & 6)
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6. Number of areas affected by Kumbh Mela- 01 (Balu Khand
No. 17)

Details of
Enforcement of
actions taken in
financial  year
2020-21  (near
Yamuna River)

The Details of Enforcement of action taken in FY 2020-21 are as
follows-

S. No. Month Number of Vehicles Caught
In Month Till Month

1 April, 2020 13 13

2 May, 2020 51 64

3 June, 2020 34 98

4 July, 2020 13 111

5 August, 2020 88 199

The Committee was informed by Mr. Mithilesh Kumar Pandey,
Mining Officer, Prayagraj that a letter no. 1919/M-228/2017 (Mining
Rule) (V) dated 13.01.2021 is already dispatched for the purpose of
effective control and curbing of illegal mining. An investigation team
is being formed for monitoring on the Manda road, Rampur Meja
Bhatauti, Ghoorpur route in the district, which will work for 24*7 in
three shifts.

Status of
Environmental
Compensation

The Committee was informed by Mr. Anjani Kumar Singh, Regional
Officer, Prayagraj that no penalty has been realized so far from illegal
miners. Regarding the above, it was informed that necessary action is
to be taken by the CPCB & UPPCB in respect of environmental
damage. The Government of Uttar Pradesh, Mining Department,
Lucknow has requested the Principal Secretary, MOEF&CC, Govt. of
U.P., Lucknow, through Govt. Letter No. 1672/86-2020 dated
22.09.2020 that given the order of the Hon’ble NGT related to the
environment, it will not be appropriate to give instructions by the
Mining Department.

In this regard, Mr. D. K. Soni, Additional Director, CPCB informed
that the Expert Committee had prepared a report regarding scale of
environmental compensation to deal with the cases of illegal mining
and submit it to Hon’ble NGT. The matter was heard on 17.08.2020
and NGT asked the Expert Committee to consider views of amicus
curie. The Expert Committee has submitted its view on 12.10.2020
(suggesting no changes in previous report). The matter was listed for
hearing on 14.01.2021 but has been adjourned to 26.02.2021.
Meanwhile, the Oversight Committee may consider issuing
instructions to the concerned authorities to use the scale proposed by
the Expert Committee to impose penalty for illegal mining in the areas
in question. (Refer Annexure- XXI).

Status of
Detailed Report
in  regard to
steps taken
against illegal
sand miners,
vehicles
confiscated,
penalty

imposed/realize

It was informed by Mr. Mithilesh Kumar Pandey, Mining Officer,
Prayagraj that under the Mines and Minerals (Development and
Regulation) Act, 1957 (i.e., MMDR Act), the competent authority is
the court of Chief Judicial Magistrate for lodging complaints. In the
complaints, orders of the Hon’ble NGT are referred to. Confiscated
vehicles are released by the court of Chief Judicial Magistrate
concerned after obtaining an affidavit and trial continues in due
course. On query being made that when the orders of Hon’ble NGT in
this regard have been confirmed by Hon’ble Supreme Court then why
the Chief Judicial Magistrate is releasing the confiscated vehicles on
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d, action taken

affidavit and whether the Chief Judicial Magistrate is made aware of
the above confirmation by Hon’ble Supreme Court on 07.05.2019 and
even thereafter if confiscated vehicles are being released without
payment of penalty, whether appeals are being preferred, the Chief
Mining Officer replied that so far no appeal has been preferred, but
they will do it now. Registration of vehicles is being done on the
Vehicle Tracking System and mineral portal on the vehicles
transporting the sub-mineral.

No progress has been filed/submitted to the Committee till date. The
Committee directed to submit the copy of the detailed report by
District Magistrate and Senior Superintendent of Police, Prayagraj in
this regard.

against
accountable
officers,
surprise
inspections by
District
Magistrate,
Prayagraj and
Senior
Superintendent
of Police and
daily reports
submitted by
the district
administration
to the Head
Office at
Lucknow.
Status of
Inspection
Report  made
against illegal

sand mining in
the Districts of
Kanpur Dehat,
Fatehpur,
Chitrakoot and
Kaushambi

It was informed by Mr. Anil Kumar Sharma, Chief Mining Officer
that the inspection report has been received by the Mining Department
from Fatehpur and Chitrakoot, but no report has been received by
Kanpur Dehat and Kaushambi till date. It was also noticed that no
report has been given by the Mining Department to the Committee.
The Committee directed to submit the copy of the inspection report of
Fatehpur and Chitrakoot and the State Mines Department was directed
to get an inspection done against illegal sand mining in Kanpur Dehat
and Kaushambi at the earliest and submit a detailed report.

As per the given information by Mr. A. K. Sharma, Chief Mining
Officer vide letter dated 22.02.2021 in OA No. 673/2018, a total of 35
mining leases of Sub-tributary sand/ morang in Yamuna River under
Saharanpur, Shamli, Baghpat, Ghaziabad, Gautam Buddha Nagar,
Mathura, Agra, Auraiya, Kanpur Dehat, Fatehpur, Banda, Chitrakoot,
Kaushambi and Prayagraj are approved/operated (Refer Annexure-
XXTI).

The Status of Inspection Report made against illegal sand mining
in the Districts of Kanpur Dehat, Fatehpur, Chitrakoot and
Kaushambi are submitted by Mr. A. K. Sharma, Chief Mining
Officer vide letter 2230/M.-Enforcement Bundelkhand (Solid Waste)
dated 22.02.2021 are as follows (Refer Annexure- XXIV):

S. District Status

No.

1 | Fatehpur Investigation team was formed by District
(Augasi Collector, Fatehpur on 06.07.2020 to investigate
Ghat) the above area. The investigation dated

09.07.2020 is presented by the team constituted.
It has been mentioned in the submitted report
that Augasi Ghat where the bridge is under
construction, there is no trace of mining/transport
on either side of the bridge nor digging pits are
found. It is clear from the above that in the area,
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no mining/transportation was found to be near
the Augasi Ghat. Currently, no mining lease is
operated.

2 | Chitrakoot | At present, 04 mining leases of submineral
sand/morang are sanctioned in Chitrakoot
district. Apart from the above areas,
sand/morang is not being mined in the district.
Under Enforcement work, in the FY 2020-21 by
the month of January-2021, a total of 312
vehicles have been recovered and Rs.
70,41,511/- has been recovered as a case and FIR
has been registered in 18 cases and a complaint
has been lodged in the competent court in 89
cases. Constant Enforcement action is being
taken by the task force constituted to prevent
illegal mining/transportation.

3 | Kanpur At present, 04 mining leases of submineral
Dehat sand/morang are sanctioned/operational in
Kanpur Dehat. Apart from the above areas,
sand/morang is not being mined in the district.
Under Enforcement work, in the FY 2020-21 by
the month of October-2020, a total of 122
vehicles have been recovered and Rs. 40.52 lacs
has been recovered as a case and FIR has been
registered in 02 cases. Constant Enforcement
action is being taken by the task force constituted
to prevent illegal mining/transportation.

4 | Kaushambi| Action has been taken against the concerned
leaseholders on the basis of irregularities
received in surprise inspections of the district
officials, under which, if mining work is found
outside 11 mining lease areas, the concerned
laseholder has been issued a show cause notice
and notice for depositing the amount of revenue
loss. For prevention of illegal
mining/transportation/overloading, in the FY
2020-21, a total of 221 wvehicles have been
recovered and Rs. 61.12 lacs has been recovered
as a case and FIR has been registered in 05 cases
and a complaint has been lodged in the
competent court in 15 cases. Constant
Enforcement action is being taken by the task
force  constituted to  prevent illegal

mining/transportation/overloading.

Status of Task
Force

The Committee was informed by Mr. Mithilesh Kumar Pandey,
Senior Mines Officer, Prayagraj that task force has been constituted at
district- level and tehsil-level (comprising of Sub Divisional
Magistrate, Circle Officer and Assistant Road Transport Officer) to
check/ for prevention of illegal mining/transportation/storage. Weekly
reports are sent by Task Forces to SSP office. The Committee directed
to submit the copy of the detailed report of task force at the earliest.
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Status of Police
Check-post in
village Baswar,
P.S. Ghoorpur

It was informed by Mr. Mithilesh Kumar Pandey, Senior Mines
Officer, Prayagraj that the SSP, Prayagraj vide letter dated 14.04.2020
had directed SHO, Ghoorpur to make arrangement for establishment
of Police Chowki in Village Baswar but a police outpost has not yet
been established in village- Baswar, P.S.- Ghoorpur till date. It was
also informed that the SSP has been asked to set up a Police Chowki
in Village Baswar by the DM because Village Baswar is sensitive
area. The work is in progress.

11

from
and

License
UPPCB
CGWA (83
Silica Sand
Mining Plants)

As per the earlier information given by Mr. Ashish Tiwari, Member
Secretary, UPPCB informed that out of 83 Silica Sand Mining Plants
which were identified, only 04 have permission from UPPCB. Rest all
the plants were sealed for want of permission on the basis of
inspection done by a Committee on 16.06.2020 and EC was imposed.
District Magistrate has issued recovery certificate for realisation of the
same.
Mr. Rajendra Singh, CEO, UPPCB informed about the present
status of 83 Silica Sand Mining Plants, are as follows (Refer
Annexure- XX):
Total No. of Identified Silica Washing 83
Plants
1. Valid Consent 05

Without Consent (Defaulter) 78
3. Action against defaulters
Closure Order/Directions 17
EC+ Closure Order/Directions 61
Recovery Certificate by DM 60

The Committee directed that Silica Sand Mining Plants be made
operational only after obtaining environmental clearance from
UPPCB. In this regard, Mr. Mithilesh Kumar Pandey, Senior Mines
Officer, Prayagraj informed that the EC has been imposed on 61
Silica Sand Mining Plants along with Closure Order/directions.

Comment by CPCB: In this regard, CPCB RD may write a letter to
SPCB, as SPCB is the enforcement agency for U.P. in for ensuring
compliance of EC requirement.

12

Status of
preparation of
District Survey
Report (DSR)

It was informed by Mr. Anil Kumar Sharma, Chief Mining Officer
that the DSR for Prayagraj has been prepared as per the guidelines of
MoEF. A State Level Committee has been constituted comprising
representatives of Revenue Department, Forest Department, Irrigation
Department and Mining Department. The Committee directed that
there is a need for preparation of DSR based on Physical surveys and
replenishment studies, hence, the Committee observed that the pattas
were the lease mandatory type and no physical surveys and
replenishment studies has been done; because out of 51 areas, 19 are
submerged and rest are unviable and has no tender process, however,
there is need to be physical inspection by the concerned authorities.

13

Best  practices
(setting up of
control rooms)

The Committee has been informed by Chief Mining Officer that
Command Centre has been established at Lucknow. Monitoring of
mining areas is also done through Geo-fencing conducted by Geo-
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coordinate by the Unified Command Centre established at the
Directorate level.

14 | Status of | Both the mining areas have CCTV cameras. CCTV camera is
installation  of | installed at the only point where sand mining is continuing as well as
CCTV cameras | to check illegal sand mining and its transportation. This has also been
at every | incorporated in the Rule.
dumping site

15 | Installation  of | The Chief Mining Officer informed that process for installing GPS in
GPS vehicles is in progress.

16 | Utilization  of | It was informed by Mr. Anil Kumar Sharma, Chief Mining Officer
Electronic that Electronic surveillance through UAVs/Remote Sensing and night
surveillance vision drones is not being utilized for checking mining activity at
through night. The Committee directed the Mining Department to make
UAVs/Remote arrangements of Electronic surveillance through UAVs/Remote
Sensing and | Sensing and Night vision drones for checking mining activity at night
Night vision | especially in areas where sand mafias are active at night.
drones for
checking mining
activity at night

17 | Status of | Regarding the above, it was informed that a total of 449 vehicles have
Regular been detained in various Police Stations since April, 2020. Under
Patrolling done | Section-21(4A) of the MMDR Act, 1957, the Competent Court has
by the police to | the exclusive right to authorize/ dispose of the vehicles. A complaint
inspect the | has been filed in the Competent Court under Section-22 of the said
mining Act, 1957 by Govt. Order No. 608(1)/86-10-24/09 dated 15.02.2010.
operations (As | The Compliant filed in the Hon’ble Court ACIM Room No. 5 & 17
per the | Allahabad does not include the provisions of NGT by the Hon’ble
directions given | Court and 252 vehicles have been released. Revision has been filed
by the | before the Hon’ble Sessions Court, Allahabad against the vehicle
Committee release order. The Committee directed Mr. Anil Kumar Sharma, Chief
Senior Mining Officer to submit the report at the earliest.

Superintendent

of Police has
been instructed
by District
Magistrate)

18 | Status of | The Committee was informed by Mr. Anil Kumar Sharma, Chief
Storage Mining Officer that mandate has been issued in this matter. The
Godowns at | Committee directed to submit the copy at the earliest.
least 5 kms
away from the
river bank

19 | Status of Geo- | Mr. Anil Kumar Sharma, Chief Mining Officer informed that geo-
fencing of sites | fencing of sites, their physical demarcation has been done at the time

of leasing along with the allotment of geo-coordinates to all the
pillars.

20 | Status of | Mr. Anil Kumar Sharma, Chief Mining Officer informed that the

Environmental
Audit by experts

work has not yet started.
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21 | Status of | No work has been done till date.
Environment
Restoration
Fund

22. | Status of Mining | Report Awaited
activity as per
the  Provisions
and Regulations
of CGWA

23. | Status of | No work has been done at CS level to improve enforcement effort and

Compliance of | sort out the co-ordinational issues.
Sand Mining
Guidelines (i.e.,
Periodic review
at CS level)

24. | Status of | Mr. D. K. Soni, Additional Director, CPCB informed that CPCB will
Detailed provide necessary help to District Administration as and when
Restoration requested for preparation of detailed restoration plans for areas where
Plans there has been damage to environment. (Refer Annexure- XVII &

XXI)

25. | Status of Green | Report by CPCB regarding Environmental Compensation towards

Belts environmental damage is under consideration by Hon’ble NGT.

VI. OBSERVATIONS OF THE OVERSIGHT COMMITTEE
The Committee observed from the above submitted reports by the concerned

authorities that there are 51 areas identified as per DSR in Prayagraj. Out of 51 pattas, 19 are
submerged. Moreover, 21 sand Blocks are in Yamuna River. Out of 21 Sand Blocks, 11
blocks are marked as water-logged area. The Working Lease Area- 02 (Balu Khand No. 5 &
6) and one sand blocks has been finalized on 12.02.2021.
As per the report received, there are 06 running leases (pattas) in Ganga (Operational) and 04
running leases (pattas) in Yamuna. Presently, only 10 pattas are operational and 07 blocks are
pending in SEIAA for Environment Clearance since last one year. In this regard, the
Committee had directed the concerned authority to provide/clear the status of 07 pattas which
are pending in SEIAA since last one year. The Member Secretary, UPPCB suggested for
issuing direction to CPCB to make standard formula for compensation instead of different
compensation regimes presently in vogue.

The enforcement figures as mentioned in compliance status also have drastically
dropped. Only 26 illegal mining cases have been registered this year (till Jan., 2021) as
compared to 32 last year. There are 02 mining areas on the Yamuna river bed in the district

with installed CCTV Camera where mining is operational, and Weigh-bridge on the mining
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exit route. The Committee directed to submit the daily reports/patrolling reports in this regard.
The vacant mining areas through e-tender cum e-auction has been advertised by the DM vide
office letter no. 1958 dated 22.12.2020, in which the process of e-tender cum e-auction is
under process. A Portal has been created for verification of deposition of E-form MM-11

relative to the quantity of sub-stations used by the working organization.

RECOMMENDATIONS:

1. The Oversight Committee observed that there have been many complaints regarding illegal
mining in the FY 2020-21 (till Jan., 2021) specially in Districts of Prayagraj. lllegal
Mining is mining done without a Mining Plan in utter violation of environmental norms
and is a grave threat to environment and ecology. The State Government should have a
zero tolerance on illegal mining and the Directorate of Mining and District Administration
should immediately enquire into all such cases and if found correct take stringent legal

action against the guilty.

2. Mining plan is the instrument through which it is enforced. However, Environmental
Clearance takes into account all the environmental concerns and for mining activity going
on illegally, there is neither any EC nor any mining plan. Illegal mining invariably leads to
reckless damage to environment. Hence, utmost efforts are required in surveillance,
patrolling and enforcement figures. No penalty has so far been realized from any of the
illegal miners. This calls for a strict, impartial, transparent and deterrent environmental
compensation regime. State of U.P. needs to evolve a mechanism for the recovering

compensation for the damage to the environment from illegal mining.

3. DSRs need to be prepared immediately and should be based on physical surveys and
replenishment studies in regular manner. While awarding lease deeds, important
environmental parameters like deposition and replenishment of sand, areas of erosion,
distance from infrastructural structures needs to be considered by all the concerned

authorities. Before award of LOI, physical inspection should be mandatory.

4. As far as leases are concerned, the areas where only few leases are operational and the rest

are not settled/surrendered need to be carefully analysed. In district Prayagraj, there are 51
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areas identified as per DSR in Prayagraj. Out of 51 pattas, 19 are submerged and breakup
of all 51 areas is annexed as Annexure- XXII.

. Storage Godowns should be at least 5 kms away from the river bank. Otherwise, illegal
mining can be carried on under the garb of storage by the leaseholder himself. Geo-fencing
of sites, their physical demarcation, allotment of geo-coordinates to all the pillars and their
constant physical inspection.

. The Committee observed that there has to be a mechanism to ensure that the actual mining
activity conforms to the approved Mining Plan and the approved Environment
Management Plan (EMP). Environment Department can empanel some experts/expert
institutions with standard TORs and Remuneration terms which could be utilized by the
Mines Department on a regular basis. This way the DM, Prayagraj and other concerned
authorities can access good technical experts with standard conditions in a transparent way
without bothering about tedious time-consuming tender formalities.

. The Environment Department can empanel some reputed institutions with standard terms
for preparing environmental restoration plans which could be used directly by the Mining

Department without the arduous formalities.

As far as the enforcement efforts in Prayagraj is concerned, there is an urgent need to
augment the monitoring of illegal sand mining in district Prayagraj. Accountability needs
to be fixed for the laxity. Constant monitoring of illegal sand mining must be done with
drones, aerial surveys, ground surveys through dedicated task force at district level/tehsil
level. E-surveillance through UAVs/Remote Sensing is must to ensure that the mining
activity is as per the approved mining plan and no illegal mining, detrimental to
environment, is going on. The State Government can also organise night-surveillance of
mining activities through night-vision drones at district level. Night vision drones could be
used for checking mining activity at night. Sensitive spots need to be identified and police
presence- both static presence and dynamic patrolling needs to be beefed up there. DMs /

SSPs be made directly responsible for checking illegal mining.

. So far as confiscation of vehicles is concerned, under the provisions of the MMDR Act,

1957; the competent authority is the court of Chief Judicial Magistrate for lodging
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complaints. In the complaints, orders of the Hon’ble NGT are referred to. Some of the
confiscated vehicles are released by the Hon’ble Court obtaining an affidavit and trial
continues in due course. This is a practice not only in Prayagraj, but in other districts too.
There is need to amend the rules/regulations and the confiscating officer needs to be
designated in consonance with amendments made in Forest Act/Rules and the amount so

collected to be remitted to UPPCB/PCCs for being utilised for restoration of environment.

10. The State Government must address the issue of monitoring gaps in illegal mining with
the following recommendations to remedy the situation:

¢ Installation of CCTV Cameras should be at mining points to verify the amount of sand

extracted.

e To inspect the mining operations, there is need for regular patrolling by the police.

¢ Daily Mining reports/regular patrolling should be sent to the District Magistrate.

¢ FIRs should be lodged in case of any illegal mining.

e The DM and the SP should carry out surprise checking. In order to stop illegal sand
mining, it shall be the duty of the concerned authority to do area survey at regular

intervals.

11. All the mining activity should strictly comply with Provisions of EIA Notification 20086,
Sustainable Sand Mining Guidelines, 2016; The Environmental Protection Act, 1986; The
Water (Prevention and Control of Pollution) Act, 1974; The Air (Prevention and Control of
Pollution) Act, 1981 and Regulations of Central Ground Water Authority.

12. Direction may be issued to the Principal Secretary, Mining to take immediate steps for

amendment of rules so that the Courts may order the fine as ordered by the Hon’ble NGT.

13. As per Hon’ble NGT orders it was directed that Chief Secretary must ensure compliance
of Sand Mining Guidelines. The Oversight Committee recommends periodic review at CS
level which will automatically improve enforcement effort and sort out a number of co-

ordinational issues.
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The Member Secretary, UPPCB is directed to send this report to the Registrar General,
National Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble
Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary

action. The report also be uploaded on the website of the Committee.

15-03-2021 15-03-2021
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

March 15, 2021
Annexures: As above

Please visit our website: oscngt.upsdc.gov.in for more information.
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ANNEXURE-I

OA No. 173/2018 in re: Sudarshan Das versus State of West Bengal and others, Order dated
04.09.2019:

“29.  Apart from above, in view of the grave and alarming situation and gross failure on the
part of the authorities in the concerned districts in both the States of Odisha and West Bengal
and to prevent illegal and unscientific sand mining in the areas in question, we deem it essential

to issue following directions:-

(i) The State of West Bengal and Odisha may demarcate the boundaries for regulating grant
of sand mining lease within three months from today. No mining lease of minor minerals
may be given in the area in question till demarcation is complete. All existing mining
operations in those areas shall remain suspended till demarcation work is completed and
attains finality. To carry out the demarcation, the Chief Secretaries of the two States may
constitute a team of three suitable officers each within two weeks. The said teams may hold

their first meeting within one month.

(if) The States of West Bengal and Odisha must ensure thatmining in all sand mining blocks

is undertaken strictly in accordance with the provisions of EIA Notification, 2006, MoEF

Notification dated 15thJanuary, 2016 and the Sustainable Sand Mining Management
Guidelines, 2016. They must also ensure that no sand mining is permitted without due
compliance of Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 as well as regulations governing clearances
by the Central Ground Water Authority. The District Administration must be held

accountable for any failure.

(iii) District Magistrates and Superintendents of Police, Balasore district in Odisha and
Paschim Medinapur, West Bengal, respectively, shall seize all sump pumps, other

machinery, tools, vehicles, etc. used for carrying out illegal sand mining.

(iv) Apart from instituting appropriate criminal proceedings against those carrying out illegal
mining, exemplary penalty shall be imposed against them by the concerned District
Magistrates within three months from today to cover the cost of restoration of environment

and to compensate the victims.
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(v) The Chief Secretaries of the two States shall also get prepared jointly a detailed restoration
plan for river Subarnarekha and its river beds for which a Committee of experts shall be
constituted from independent institutions, i.e., the CPCB, Indian School of Mines, Dhanbad
and the respective State Pollution Control Boards as members. Such constitution may take

place within one month.

(vi) The Expert Committee shall carry out detailed study and submit the restoration plan, as
far as may be practicable, within three months after its constitution.

(vit) The Committee shall also get the assessment done through Indian Council of Forestry
Research and Education, Dehradun of the ecological damage on account of illegal mining
by incorporating the following components:

(@) Cost of river bed material.

(b)Cost of ecological restoration.

(c) Net present value of the future ecosystem services foregone.

(viii)  The above steps may be facilitated by the Regional Office of the CPCB as nodal officer,
by coordinating with the Chief Secretaries of the two States.

(ix) The damage suffered by the inhabitants caused by the illegal mining may also be assessed
by the above Committee, which shall form a separate component of the Restoration Plan for
river Subarnarekha as per direction No. (v) above. Cost of restoration plan shall be
recovered as environmental compensation from the illegal miners, to be identified by the
District Magistrate. The component of the compensation in respect of damages suffered by
the inhabitants may be credited with District Legal Services Authority. The District
Legal Services Authority may disburse the same to the victims of illegal mining, after proper

identification.”

OA No. 44/2016 in re: Mushtakeem vs MoEF&CC and others, Order dated 26.07.2019:

“20. It is made clear that pending further reports, the States must apply the compensation

regime as per principles specified in paragraph 56 of order dated05.04.2019.”

“56. Similar criteria may have to be taken into account for arriving at an approximate
scale of compensation. The compensation is to include not only the full value of the

illegally mined material but also cost of restoration of environment as well as cost of
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ecological services foregone forever. It should be deterrent so as not to render such
illegal activity profitable. In Sudarsan Das Vs. State of West Bengal &Ors. (Supra), it
was held that full value of the material, the cost of restoration and the NPV should
form part of the compensation to be recovered. There has also to be action against the
polluters and the erring officers. The vehicles or any other equipment used for illegal
mining are required to be confiscated and to be released only on payment of atleast
50% of the showroom value as laid down in Original Application No.110(THC)/2012,
Threat to life arising out of coal mining in South Garo Hills District v. State of

Meghalaya &Ors. This scale can then apply for all States, as far as possible.”

OA No. 186/2016 in re: Satendra Pandey vs MoEF&CC and another, Order dated
13.09.2018:

“22.  For all these reasons, we direct that the procedure laid down in the impugned
Notification be brought in consonance and in accord with the directions passed in the
case of Deepak Kumar (supra) by (i) providing for EIA, EMP and therefore, Public
Consultation for all areas from5 to 25 ha falling under Category B-2 at par with
Category B-1 by SEAC/ SIEAA as well as for cluster situation wherever it is not
provided; (ii) Form-1M be made more comprehensive for areas of 0 to 5 ha by
dispensing with the requirement for Public Consultation to be evaluated by SEAC for
recommendation of grant EC by SEIAA instead of DEAC/DEIAA,; (iii) if a cluster or an
individual lease size exceeds 5 ha the EIA/EMP be made applicable in the process of
grant of prior environmental clearance; (iv) EIA and/or EMP be prepared for the entire
cluster in terms of recommendation (supra) of the Guidelines for the purpose of
recommendations 6, 7 and 8 thereof; (v) revise the procedure to also incorporate
procedure with respect to annual rate of replenishment and timeframe for
replenishment after mining closure in an area; (vi) the MoEF&CC to prepare
guidelines for calculation of the cost of restitution of damage caused to mined-out areas
along with the Net Present Value of Ecological Services forgone because of illegal or

unscientific mining.”
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The Minutes of Meeting of Oversight Commitice under Chairmanshlp of
Hom"ble Justice (Red.) Shri Rojesh Kumar, Allahabad High Court hdld’ on
dated 15.03.2019 at Cireunit House, Prayageaj in compliance of Hon'ble
NGT order dated 12.02.2019 in O.A. No. 6702018 Atul Singh Chauhan Vs,
Ministry or Eavircnment, Forest and Climate change & others, and in
complinnee of NGT order dated 28.08.2018 in O.A. No. 1642018, Ashwanl
Kumar Dubey Vs. Usion of India and others,

The attendasce sheet of Committce Mombers und stake holders is
vncloscd.

The members of Commites leaded by the Chaliman aloeg with Districe
Administration and Senior Mining Officer of Prayagraj visited the site of the
sand mining being dooe (JegaVilicgal) alcag the bank of river Yamuna at
Semri, Kanewa/Birwal, Tchsil Bara s District Prayagraj on 14.3.2019.
Subsequently, the mecting beld on 15.03 2019 regarding sand mining,

AL Seaior Mining offlcer states i respect of illegal sand mining  that as
Per provisicns of Mining Act there is = provision for the compounding
wherein maximum amcunt s provided Rs. 25000.00, however, the Hon'ble
NGT directed in its order 1o release the vehicle on rking 5096 ex showroom
value of ibe truck/vehicle, which according to Mr. Yadav is contrary to the
provisions of the  Mining Act. So fie, they have released the wehicle after
campounding maximum Rs, 25000.00 having regord the cost of mineral and i3
rayalty. However, tho order of Hon'ble NGT is being chalknged befioce the
Hon’ble Supreme Courl. The matter s peading, So loag the order of NGT
exXists, ic is binding and hasto be complied with unbess set mside by the
Hon'ble Suprense Cowrt. The Committee darects the awthority to folfow the
order of Hon'ble NGT. It appears that such stringent view has been taken 10

check the illegal mining.

Sri Yadav stated that there is no restriction in carrying the sand fiom one
side of the river to another sides by Boat.

Yesterday we bave been taken by Mr, Yadav to Khand No. 4 = Village
Semri allotted to C.L. Gupta and sons on the side of river Yaomuna par (Anoter
side of river). We have seen that no mining aclivity i3 going oca in this side of
the river Yamuna. However, oo the other side of river which falls in Knushambi
as well as in Prayagraj, We found that mining was going an and penmit holder
was using JCB; on a query being made that whetlier this JCB is being wsed for

P
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.\

}ho extruction of sand o for fay other purpose. Lease holder states that JICB
15 u3ed for labelling purpese of the sand. This requires verification. We direst
Regional officer UPPCB Prayagraj (with the belp of District Administration) to
;:!:s the usage of ICB for the ssod mining cc for any other purpose within 15

Prima Facie the Committee is of the view that JCB is being used for
excavation of sand both from the river Stream sod owtside the river Stream. We
lave also seen more than 100 of boats londed with the sand and from some of
the bout excsvation from river Stream wae being carrying on. Some of the
photographs are enclosed. The local persons standing there states that these
boats sre being used for extracting the sand from river Stream by the permit
holders. It is informed that sand of river Stream is of the better quality than the
sand lying outside Stream.

11 i3 noticeable to state that when 1o mining was going on at the 3ide of
river Yamuna st Semiri why the Mining Officer Mr. Yadav has beought us to
that place. The Committee is of the view that he has deliberately brought us to

this place to keep awny from actual face.

Thercafler, one of the person claimed himself to be one of the permit
holder sisted that real place where the illogal mining is going on is Khand 10
Village Kainwa and Birwal. He escorted us to that place. Committee visited
Khand No. 10 Viliage Kaimwa and Birwal aloogwith 4 Scientist iLe. Mr.
Mesajuddin, Member SEIAA UP, Dr. Arvind Mathur, Memnber SEIAA, Dr,
Venktesh Dutta, Associate Professor, Baba Saleb Bhimrao Ambedkar
University Lucknow & Mzr. Sarvesh Rai, CPCB, Lucknow. Committee shocked
to sce the prevailing situatica of illegal sand mining, as more than 1000 boats
being plied by tocal persons invoelved in extracting the sand from river stream
which is totally illegal. On query being made from Senior Mining Officer,
Superintendent of Police (Yamuna Par) that whey the action is not being tnken
to stop such illegal mining. Sri Yadav and S.P. Yamuna Par states that various
steps have been tuken in the form of filing FIR and also invoking gangster Act,
on such persons involved in illegal mining, a report is also being provided
during meeting by S.P. Yamuna Par. Perusal of report shows that in some cases
charge sheets have beea filed, but in some matter still the issue is under inquiry.
However, S.P. Yamuna Par admitied that none of the person has been amested
in Gangster Act till today or against the FIR. Committee is of the view that
action taken by senior mining officer and Police officials are oaly eye wash, No

b
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o N2

serious

siriin aitt::;ptsuhwe been made agalnst the defouleer o 3top the costinues

pmwm . OWeWeT he assures that o stringent action will be tsken co his

o ﬂopdw.nllemlmhinsnddwnmnudnghlﬁsm‘iﬂbvmw

m)‘-to-daD)‘ basis. Let S.P, Y?mum Par, may give repart in this regerd within a
cath., ue to shomage of time, we could not visit other places; however, we

Irave been in ics i
i3 formed that ilkcgal mining activitics is gosng o, in other places

Committee is of the view; sand is imporimnt for ground water rech

on n.mctbod it acts as o link between the following ristcr and the umm
and is pact of the aquifer, Sand, pebbles nmd bouldess prevest the river from
cbmghm&nmnndmnabuﬂwﬁattheﬁmbcd.wmmndm
extersive removal of sund from riverbeds beyond what is sustainable ziso
amounts 1o destroying the nsture habitat of biodiversity including fishes. The
large-scale extraction of streambed materials, mining below the existing stream
bed and the alteration of channel-bed foom and shape lead to several bmpacts
cuch os erosion of channel bed sod banks, increase in channel slope, snd
change in channel morphology. These impacts May cause (1) the undercutting
and collapse of river banks, (2) the loss of adjaccnd land snd / or structures, (3)
upstream erosion as a result of an increase @ channel slope and changes in flow
velocity, and (4) downstream ¢sosica due 1o increase carrying capacity of the
streamn, upstream, downsiream changes in patterns of depositica, = changes
in bed and habitat type.

In-Stream mining is ecologically wunscientific and any River Bed Mining
(RBM) can only be done in unsaturated zooe in the floodplain, Excessive n-

erreamn sand mining causes degradation of rivers, Therefore, ilscre has o be
periodic assessment of bow much sand can be sustninsbly mined, ns e
guantity can vary from o river to river and within a river from stretch,

On the aforesaid facls, Committee is of the tollowing opinion and
proposes 1O issuc following direction which is ta be followed in futare:

(a) Committee is of the apinion that regular illegal mining of sand from river
srream i going ap causing loss of revenue of several crares and also creating
environmental damage.

(b) 1egal mining is
and Police Authorities.

going with the suppont and collusion of Mining Officers

b
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2.7

Direction:-
- ﬁlfw of Jarger range be installed 3t the specific places, where the
gal mining is going on 1o monitoe the Rlegal minimg. Satellite

piciures can also be taken to identify the places where illegal mining

is going on.

Regular patrolling of police squad be made on dsily basis. Police

party not anly visit bug slso take photogrighs of coch day partkularly

far the period between 8.00 A M. to 6.00 P.M,

3. S.H.0. of concerned Thana snd concemed mine officer may give
daily report ond send photograph %o R.O. UP. Pollution Coutrol
Board Prayagraj and to D.M. Prayagrsj.

L. CCTV be also irstalled at all the exit poimts, From where looded

Trucks wilh sand, moves, to check he actunl number of trucks
depasted axd over londing.

5. In case of illegal mining and Mlegal movement of the truck and over
losding, the trucks be immediately be seized and FIR be lodged and
be released only in scoardance 2o the order of the Han"ble NGT,

6. D.M. and S.8.P. Prayagraj may make n surpriss check periodically to
watch the actice of Police OMicer and Mine Officers and send the
report 1o the Chairman of the Commities.

B, 0o Bh C 0

DMeia. Prayageai.

Mr. Ram Adhsr, Assistant Engincer, Provincial Divisian,

PWD Prayagraj subenitted the estimate of 7.5 KM rond whichisto  be
coastrucied of Rs. 145547 Lack. He subamitied that estimates  have been
prepared excluding the GSB, sand and dust cast. S3 Decpak  Chaurssia,
representstive of Bhatautl Stones Crushers, states thal the estimate is highly
excessive and a copy of the  estimate o be provided foc study. Let a copy
may be provided by A.E, P.W.D. to the representstive of stooe crushers. n
case if there I3 any objectica in peepered estimate, he shoukl subeit his
objection  to the Chicf Engincer PWD. The objection will be submitted to the
Chief Engineer UPPWD Prayagraj. On the receipt of the objection,  the Chaef
Engincer UPPWD Pruyagraj is directed to look into the matter and  afler
considering the objection filed by stone crusher repeesentative,  toke  the
decision in this matter. Sti Chaurasia sttes that the objection will be filed
within o week and the Chief  Engineer is directed to decide the cbjection

b
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Siving cpportunity 16 the .
Commines may mm;"“"‘“ﬂw-mmaaﬁmuau
C. haa Pa

) The matter has been discussed in detail with regard : pond,
15, ol pressnt, lying in sbundare conditicss. VC, PDA stmed dm‘;w m;h:l:
m taken wp 63 per direction given by the Committee. Extimste s
pfepa:ei He submitted that ke will take all possible steps to expedite
the restoration of pond. The Committee advises that = the time of comtraction
of pond, they may talke consultalion from NTPC Meia where there s a2 big
j\'dcrs‘macpmdbmbemmmudcrummmmrmwin
industrinl sctivities, which is a technically sound. They may alio take advice
from: controctor. With regard to cu-going coastroction includiag 3 toilets in the
premises of the gieden, it is stated that due fack of fund it could nent be
compisted. VO PDA assures that he will toke neosssary steps to complete the
constreation within one mesth. The Coaamittee directs the Superimendent of
Garden lior testoration of foocing of boundary walls, which st peesent i3 not
incace. MOVVC states that there §s always shortage of fund, which is required
for development and maintenances of e park. The sources of fund for garden '
from ticket collection and annual budges zllocated foc maintienance. For any
consiruction/altersion, funds is teceived from the govemment selated to

fund of 2018-19 akong with recelpt and expenditure, The Committee is of ke

view that public lmited company may be approsched for contsibotion for
various projects being under taken for the management of the puark and its
muintenance. Committee may also consides put/publish their name for the

purpose of advertisement In respecs of their annual contribution for the

development and maintenmnce of the park.

The Committee is of the view that for beautificsion of the p=k,
gome rockery fountains may be instailed & some places. VC/DM states Uit he
may Jook into the matter and take necessary seps in this regard.

The Committee is of the view that security arrtmgement ingide the
park and outside the park 35 pot satisfactory. The Police depute there are 0ot
discharging their duties. They are not taking regular rounding #2063 the pack.
S.P. (City) Prayagrsj present in the meeting states that he will Jook into the

-
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6\ S

He suggested to place

matter and will personally menitor the security. mc

constable at various corners of the park and make them v.csponsibk for
assigned arca. Let the meeting be fixed of the 15 days for review.

TR STUCL
(Justié} Rajes Kumar)
Chalrman
Oversight Committes MGT)

Scenned with CamScannes
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BEFORE THE HON’ELE NA'T IONAL GREEN TRIBUNAL,
NEW I ELHI

REPURT
(In pursuance of the order dated ¥ 02.2019 of the Hon'ble NGT)
INFE:
O.A. No. 670 of 2018 | LA. No,22 of 2019)
(Atul Singh Chauhan Vs. Ministey of Environ aent, Forest and Chimate Changes & Othess)

Several meeiings have been held & compliance of the crder of the Hoa'ble
NGT. The details of the meetin; 5 are, 05 fi hows:

15* March, 2019

20* April, 2019

11% June, 2019

3 July, 2019

12 September, 2019
23" October. 2019
08" Janwary. 2020
07* February, 2020

Copy of all the minutes of the 17eetings he e already
the photographs wnd the newsp: per reportiig.
Undoubtedly, strict action has beer recorded in the minutes of the meetings-
‘The Mining avthorities and the Pollce dep rtment, which were initially not working
effectively, have carted taking steps to < heck the illegal mining. No doukt, these

suthorities are able to check th- illegal maing more than 50%. However, due to the
long stending rackets and oper dion of ™M [iss, it cannot be said authoriatively that

llegal mining is stopped 1009 . Howeve the effort of the Committee is going on
and the Committes is hopefiul 11at oa the sgular monitoring, the Committee may be

e 1

heen sent by e-mail aloeg with
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able to check more illegal miring and with the help of the District Magistrate and

the Senior Superintendent of I olice, Pric 1graj many be able to burst the racket and
check the Mafias in the operati m of illeg mining,

Several Patias have beer cancelled due to non-deposit of the dues. The fresh

notification has been issued 19 re-settle such 19 Pattas and the proceedings are
undertaken to recover the owst inding due

Date: 07.02.2020 T
Pty Rajes Kaswar)

Chairman of the Oversight Commitiee
NGT, New Delhi
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Annexure- VI

of Environ
compliance of 4 ment & Forests, Govi. of Indi
"bile = fudl et
Ashwani Hnmar':;l NGT order dated lﬂ.ﬂrlﬂlﬂli- :_':-nd . and
ubey vs. Union of India and others. A o 1A

The atte
ndance sheet of committee Members and stakeholders is enclosed

avagraj District:

Mining of sand and s iransporiaiio

_ Shri AK. Singh, Senior Mine Officer. District Prayagra) has submined a
Chart giving details of name of 21 bidders, to whaom the land has been allotted
in e-auction being the highest bidder; details of cases where lease deeds have
ags where lease deeds have not been registered: details

been registered and ca
the instalment has not been pod,

where the deeds have heen registered but

fore allotments have been cancelled. In some of the cases. the wril petitions

maiter has heen sent back by the Hon'ble High

ed has not been registered,

1here

are pending and in 04 cases the
Court for reconsideration. In those cases where the de
he submitted that they have nol heen allowed Lo carry on any mining operation;
vel been cancelled and the ond

nt deposits made by them have not heen

ers lor forfeiure

however, their contract has not

of the earnest money and subseque

passed,
that in cases where the deed has not heen
d to the highest bidder for (1)

and (3

The Commitiee is of the view
nolices should be issue
of the amount deposited

the land alloned and

D
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in cose il they gre found
<

; i .
and eriminal actign shall be 1 " o0 the mining operatice,

nken. the necessary ¢ivil

Shri ALK §;
the Hon'ble Hi "gh stated thas since in soMme cases the ;
figh Cowns snd lnseri mater s pending in
take any ¢ Merim order has been ;
any coercive action. no f ‘ passed prohibiting not s
the luture period urther action is being tuken, He submitied that for
" o0 the settlement of the policy by the State Government 1)
epanme % S ent The
stocks of the mdniu:l" take the necessary steps. He also submitied that the
sand, which we i
were seized on the ground of Alegal mining or ilkegal

rnsportitio
n. e he
huve been sold by e-tendering and only such stocks are being

allowed for sale amd transportation. Shei AX. Singh is directed to file the
necessary papers relating to e-tendening.

Shri Atul Singh Chaulan states that it 18 recessary to ensure that the

stocked, auctioned sand would sctually be removed from the place and it may
not be substituted by stacking the illegally mined sand, He mised his

apprehension that the stock may be substituted by ilegally mined sand

Shri A.K. Singh, Senior Mine Officer and S.P. Jamunapar stated thm

(hey are carrying on regular monionng. Shri Singh has also shown the video

with CCTV cameras Lo momtor the stock. Shri ALK Singh stated that ot present

10 Nood and will restan from 1 October 2019 He

sand mining is stopped due
secordance to the Govemment

submitted that mining shall be permitted in

policy.

STONE Mining:
Shri Al Sin

gh Chauhan states that the notification has been {ssued for e-

tendering on 12.04.2018 by the District Magistrate for the allotment of the tease
aces for carying on the mining
he notification ‘No Objection Centificate’ has

of the various pl of stone. He states that m
respect of the area mentioned in t
from the Forest Depariment whi

’ b

not yet been tuken ch is mandatory, Shri AR
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10 non-issy .
. ance of *No Objection Centificate’ by the
department will nes fimalise the e-
he prescribed wrea s issued by the

ining of sand in Kaush

Shri R.P, S
s ngh, . ”
i gh. Mine Officer, District Kaushambi is present. He
of I8 persons 1o whom the Patta has been al '

year 2018-19. The R AT
. . total allotment was to 18 persons. lle has given the details |

at

out I8 allotments. 08 allotments have been cancelled due (o the non-deposit

f the inst:
of the instalment. In the case of the remaining 10 cases, he is going 1o issue the
notices for cancellation of the lease 1o the defaulters who have not deposited the
instalment. The Committee directs him to fumish the details on the next date.

Cha Shekha ark:

7

The Superiniendent, Garden states that it is not clear that whether the

Garden Authority has to maintaim the jawn inside the Circle or thw

contractor/PDA. Shri Gudakesh Sharma, Additional Secretary, PDA states that

this is a very small issue which can be mutually settied. In case if she hos any

doubt. she can contacl with the authorities of the PDA and the same shall be
cleared. He assured that he will settle down the issue within one week.
raised concemn for the beautification of

he statwe of Shaheed Chandr
ittee three proposals of

photogr.\phs and DPR.
Committee is of

The Superintendent. Garden also
park, particularly the area surrounding 1

the
he has brought to the notice of Comm

Shekhar. S
Company INDOX FOUNTAIN AND POOL with the

The Commitiee has perused the photographs and the DPR. The
the view that the three projects relating to the installation of the

fountains and
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So far as 3
which s Iyinglh:b‘:n::::gm and beawtification of water body near Gate No, 1.
Secretary of PDA stat # present, Shri Gudakesh Sharma Additional
been discussed, | 4 “ that he has gone through the repart where this issue has

i ssed, in detail. He submitted that new Vice Chairman Shri TK. Sibu |
has joined the PDA. He may be allowed some time to discuss the maner “‘Mh
the new V.C. and come back 10 the Commitice with some positive and

substantive proposals within 15 days.

The Superintendent, Garden has pointed owt that there is 3 big
encroachment in front of gate of Hanumat Niketan temple at the crossing point
of Goswami Tulsi Das Chauraha, This encroachment is restricting movement of
the vehicles and also creating jum st the crossing. In this view of the matter, it 18
necessary to remove this encroachment immediately. Shri Gudakesh Sharma
states that he will look into the matter and do the needful. It may be mentioned
here that in the Writ Petition / P11 No 51055 of 2014, Madhu Singh Vs. State of
High Court has categorically directed the PDA., Nagar Nigam

L1P., the Hon'ble
authoritics to remove the encroachments inside the park

and the administrative

as well as outside the park.
e view that the alleged encroachment should

of the Hon'ble High Cournt order. The
s well as the Viee (hairman,
n compliance of the

The Committee is of th
immediately be removed in compliance
Nagar Ayukt, Nagar Nigam 3
nto the matier seriously and 1

' b
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necessary compl; ould
el b removed Immediately, The

NCe repop
ma
Y be seng g the Comminee Within ome moeth.

e Supering

end ;
Acupmssm Om. (l“l’*n

Bt IORRIng track Mside
S dind the aforesaig work

Submitied that 03 (three) new loilets and
the Cirele :
e Circle are vnder construction singe several

G bas not yet bee
material is lving here and there whi el
lawn ang
cleanlinesg Sh

o 8. She further subymi
b e " g " e that at benst 24 labours are residing

e * using the existing toile = carly moming and
evening in an undiscipli o -
iz Plined manner, In the result, the latrine parts of the 1oilets

, c' > - . |
ound to be dinty or sometimes they are broken also, Due 1o aforesaid

reason, it he . .
has become difficult to keep the toilet clean and functional.

She submitted that these labours are directed 10 be removed from the
premises. They are the labours of the contractor engaged by PDA. Shn
CGudakesh Sharma, Additional Secretary, PDA swates that due 10 the financial
¢risis the project could not he completed. However, he assured that the projest
shall be completed very soon within a period of one month, He also submitted
that he may ask the contractor to settle the labours outside the premises of the
park, except 02 {(1wo) persons, if they are needed, who will be allowed to settle

inside the premises meanwhile, He submitted that in case il these labours do not

leave the premises themselves within u week, it will be open 1o the Garden
Superintendent to remove them forcefully.

The Superintendent, Garden further states that the jogging track of red

colour was the project of PDA, Its maintenance has also 10 be made by the
PDA. The Committee has made a spol inspection of the jogging track, Prima
facie, it appears that its construction s defective and not as per pn:scnbc.d
norms. The cushioning is neeligible. At various places, its upper sulfa&‘eﬂts
[t is not at all serving the purpose of jogging track. The

pecled out,
L-

W
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PDA but the same is pot being properly done

Th.e Committee directs the PDA to make an enquity and if the
construction of the Jogging track is found to be defective, the necessary action
may be taken against the contractor and the concerned engineer and the
contractor may be asked to reconstruct or make it workable as a jogging track.
We have been informed that huge amounts have been invested in the jogging
track. The details of the same may be provided. We have been informed that
some budget — about rupees two crores was also sanctioned light and sound

. - ‘w
music, The same has not yet been installed. Kindly inform where the budget has

gone and what is the future programme in this regard,

v \'.u.u.(
(luS\iczRa}m
Chateman
Oversight Commities, NGT New Delhi
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Annexure- VII

Ehe,r;]ll?utes.of meeting of Oversight Committee under Chairmanship of-

on'ble Justice (Retd.) Shri Rajes Kumar, Allahabad”High Court held on
dated 23.10.2019 a¢ Circuit House, Prayagraj. in compliance of Hon’ble
NGT order dated 12.02.2019 in O.A. No. 670/2018, Atul Singh Chauhan vs.
Ministry of Environment & Forests, Govt. of India and others.

The attendance sheet of committee Members and stakeholders is enclosed.

Mining of sand and its transportation in Prayagraj District:

The Mining Department, District Prayagraj has submitted the details of
the 21 Pattas, giving the status as on the date. Perusal of the details furnished
eveals that in some of the cases, the Hon’ble High Court has quashed the
earlier order of the Authority and directed the Authority to pass the fresh order.
It 1s stated that in such cases,'_?t'ne notices have already been issued by .the
competent authority and the appropriate order will be passed very soon. In some
of the cases, the notices have already been issued to the persons whose Pattas
have not been got registered. The final order shall be passed after hearing the
concerned party. It has also been stated that in very few cases, matter is pending
before the Hon’ble High Court. It is stated that in 03 {three) matters, there is an
interim order of the Hon’ble High Court not to take coercive measures. In such
cases, the Department is going to file the counter affidavit and will make effort
to get the interim order vacated. The District Magistrate, Prayagraj states that all
the matters are being expedited and the effort is to dispose of the matter

expeditiously as early as possible. Since a huge revenue is involved in the
matter, it is expected from the Authorities to take the final decision in the matter

at an early date.

Frorn the details submitted by the Mining Department, District Prayagraj

it appears that the Authority has acted positively and has made a sincere effort

R
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to check the illegal mining of sand, particularly from the river bed. Further,
they are in a process to settle down the mining leases (Pattas) in accordaiice to

the law so that there may not be any illggalv mining as well as any revenue loss.

Mining of sand il_l Kaushambi District:

Shri R.P. Singh, Mine Officer, District Kaushambi is present. He submitted a
Chart of 18 persons to whom the Faita has been allotted during the year 2018-

19. The total allotment was to 18 persons. He has given the details that out 18
allotments, 08 allotments have been cancelled due to the non-deposit of the
instalment. In the case of the remaining 10 cases, he has issued the recovery
notices to the 09 (nine) defaulters. From the perusal of chart, it appears that
recovery notices have been issued on 23/25.09.2019. Almost a month has
lapsed but it appears that no coercive action has been taken. D.M. Kaushambi is
directed to look into the matter. He may also inform that what step has been

P , R
tan€il 1l Uo0SE T4ase

ses where the allotment has been cancelled. Provide the correct
-

status.

Silica sand mining:

It is informed that there are 83 silica sand washing
plants in Shankargarh area, district Prayagraj, which is known as ‘silica sand
rich area’. It is stated that in pursuance of the order of the NGT, the survey was
made at the site of 83 silica sand washing plants. Out of them, 12 silica sand
washing plants were found in order, having permission from the U.P. Pollution
Control Board and have registration with the various departments, namely, GST
etc. for carrying on the business. In rest of the 71 cases, it was found that they
were running the washing plants and purchasing silica sand without any
clearance from U.P. Pollution Control Board and also did not possess any
registration under the GST and other Acts. However, it was found that although
the 12 washing plants have a tube well and are extracting ground water but do
not have a licence from Central Ground Water Authority (CGWA). Another 71

washing plants, who have no registration under the GST and other Acts, do not

2

ey_/
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have a Pel‘mlssor.I from CGWA. The officer of the U.P. Pollution Control Board
states that 71 units do not possess any licence under the GST, Pollution Conirol
etc. afld accordingly such units (71 in nﬁmber) have been sealed and rest of
.them 1.e. 12 units were permitted to obtain registration under tfle CGWA. Itis
informed that the units found running without registration have been sealed and
subjected to penalty/environmental compensation. However, it is admitted that

the units have been sealed and penaity has been levied ex-parte.

It is further informed that some of the units have the mining Pattas and
some of the units do not possess mining Pattas and are purchasing silica sand
from the miners. R.O. U.P. Pollution Control Board is directed to give the
complete details that how many mining leases have been granted and to whom
and what is the current status of the units involved in the washing of the silica
sand in the entire area of Shankargarh. The details may be provided within one
month. Committee is of the view that the Units which have been sealed and
penalty has been levied must bé given opportunity (Post hearing) to put their

cases.

A copy of these minutes mey be provide to District Magistrate, Prayagraj,
District Magistrate, Kaushambi, R.O. U.P. Pollution Control Board, Prayagraj/

Kaushambi.

& y \QuuuL/
(Jusgee*f{ajes Kumar)
Chairman

Oversight Committee, NGT New Delhi
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Annexure- VIII

The minutes of meeting of Oversight Committee ander Chairmanship of
Allahabad High Court held on

Hon'ble Justice (Retd.) Shri Rajes Kumar,
Prayagraj in compliance of Hon'ble

dated 08.01.2020 at Circuit House,
No, 164/2018, Ashwani Kumar Dubey

NGT order dated 18.8.2018 in O.A.
vs. Union of India and others nad grder dated 12022019 in OLA, No.
rv of Fovironmeni & Foresis.

§70/2018, Atul Singh Chawhan vs. Minist
Govt, of India and others.

The attendance sheet of committee Members and stakeholders is enclosed.

Mﬂﬂﬁ'ﬂﬂm In respect of Patta Nos. 1, 2and 6.
it is informed that the Fata has been cancelled on account of non-payment of
dues by the lease-holders. Against the order of the cancellation, the parties have
gone to Hon'ble High Court in 2 wril petition wherein the arder of the [¥isarict
Magistrate has hean quashed on the ground that the notice has not heen iasLied

mncellation

by the competent authority, in pursuance of which the impugned c
order was passed by the High Court has further directed the

DM, The Hon'ble
District Magistrate [0 pe-hear the matler. In pursuance thereof, the maiter has
heen re-heard and vide order dated 30.12.2019 all the three Pattas have been
Genior Mi

cancelled, However, Qhri Anjani Kumar, nes Officer states that till
date, the recovery notice has not been issued 1o them. On a guery being made
that both the recovery proceeding and the proceeding for cancellation are two
gepardte proceedings and when the amount Wwas due why RC has not been issued

lation of

in respect of the amounts due and why they have waited for the cance
stted that under the Rules the recovery could only be issuwed

on the cancellati ithout cancellation of the lease the RC could
the Rules could

not be issued. Since th
not be produced hefore the Comimiftes: Th
However, the Committee directs the

into and may be examined on the next date.
& the recovery notice/RC within @ period of oné

authority concerned 10 55U :
week. Shri Anjani Kumar submitted that in Case of the non-deposil and
son for the imposition of interest (@

depositing it beyond time, there is o provis
K
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snoum, and this woy ik lease holder is liable to poy the amount dus

18%, per
along with the intentst

of Pania Mo 3 10 ggwour of C.L. Gupta & Sons, he stated that
has deposited the earnest money but has mot come Fowmrd
seed and. thersfore, the lease has not been finalised. The
money ie. a sum Ra4,18,20 000 He

Cans has taken u lease ot Semrl, Bara for the period

is for Bilore, Barn He sated

nal the present |ease 1
esbed in the execution of this lease deed and

may be adjusted with the dwes of another
d that the request of the pary has besn
4 in favour of M/s. CL. Crapia

i 18%.

In respect

27.02.2018 o 26.02.2023 &
that C.L. Gupia & Sons 15 not inbar
requested that his deposited mondy
Pafta =t Semri, Bara. [t is informe

rejected. On a query being made whether the b1
& Sons has been cancelled finally an account of non-execution of the lease

deed, he submitted thal no specific order hns besn passed in this regard and the

matter is under consideration. The Committee is of the view that the Farta has
0323, The Patta has not yet

heen granted for the period 27.02.2018 to 26.02.

heen settled, On account of non-settiement of Patta, the exchequer is suffering

qubstantial boss, In case if the final decision would have been taken much earlier
1d have been started, the

and the proceeding foe the re-seftlement of the Patia cou
ever. it is expected from the concermed

revenue loss could be avoided. How
authority to do the needful expeditiously, as early as possible, so that the Patia
may be settled and the exchequer may star gelting the revenue.

is stated that this Pata at Gemri, Bara has

In respect of Patta Mo, 4, it
217022018 w

been alloted to M/s. C.L. Gupta & Sons for the period
26.02.2023. It appears that the lease holder has not deposited the requisite

amount and requested that the amount of Rs.4.18.40 000/ deposited against
Patta No., 3 may be adjusted with the amount due. Shri Anjani Kumar, Senior
Mines Offficer stated that the District Magistrate has rejected such request. He
further submitted that against the recovery and for the request of re-survey of
the plot, the party has gone to the Hon'ble High Court in a Writ Petition
No.22533 of 2019, which has been disposed of vide order dated 01.08.2019
with direction to the District Magistrate to decide the representation of the part}
In view of the letter of the Director, Lucknow, the process of the survey is gomg
an and on the receipt of the report the final order shall be passed. 1t is expected

that the steps may be taken expeditiously. In the present case also, the Patta 13
for the period 27.02.2018 to 26.02.2023 and the money is outstanding against

the party and no further amount has been deposited by the parny, causing
2

Scanned by CamScanner

63



umlm.w.ilhmmdmmmﬁmlmmyhe

passed expeditiously-
No. § in favour of M/s, Friends Group of Builders &
muiammwmispﬂxﬁng&fm}beHon'blel'ﬁﬂtcwﬂ
in the Writ Petition No.21372 of 2019, wherein an interim order has been
fwmm.,,coerdvemmlnmhme.hcmdmm

ooum.fﬁd-vitbubmﬁbd.
In respect of Patta No. 7 in favour of M/s Smita Emerprises, it is stated
uwmoooauuot'nondepositoftbemoney.lhcbidhastxatancdkdmdlm
ed. Let the concemed department may re-auction

earnest money has been forfeit

the Khand and get it scttled as early as possible.
Patta No. 8 in favour of M/s S.S. Brothers & Co., i1 is stated
Hon'ble High Coun in the Wt Petition

order has been passed for not taking any
stated that the counter affidavit has been

In respect of
that the matter is pending before the
No.23928 of 2019, wherein an interim
coercive measures. In this case also, he

filed.
In respect of Patta No. 9 in favour of M/s. Sakshi Construction Company
deed could not be executed for want

at Jagdishpur, Bara, he stated that the lease
of clearance from the environment. Clearance from the environment is pending

before SEIAA. He stated that the lease will be executed on receipt of the
clearance from the environmentSEIAA. In the present case also, the lease
period is from 27.02.2018 to 26.02,2023. It is unfortunate that till date, the lease
has not been finalised with the result the revenue is suffering. The Commintee is
not going into the question that the matter is pending since long and on whose
part there is negligence or latches. Let the concerned department may make

sincere efforts to get the matter expedited.
In respect of Patta No. 10 in favour of M/s Shanti Constrution Company,

Shri V.S. Dubey, ADM (Admn.) states that the matter has been decided by
Director, Mines and the area of the Patta has been reduced. Now the office will
proceed in compliance of the order and shall report the subsequent proceedings

to this Committee.
In respect of Patta No. 11 in favour of Shri Udai Pratap Singh at Kanjasa,

Bara, he stated that the matter is pending before the Hon'ble High Count

) o
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[n respect of Patta Mo 1210 respect of Shri Ajay Lal at Dewaria, Bikar &
tradatganj, Bara, he smeed st Government vide order dated 16.10.2019 has
reduced the quantity of sand in view of the environment clearance and further
directed in the matter that the amourt deposited earlier shall be adjusied with _
the amount due. He submisted that the necessary pction will be 1aken in '
acoordance with the direction given by the govermnment.

In respect of Patta Ma. 13 in faveour of M Sakshi Construction Company
at Palpur, Imiliya & Kalinjard, karchhana, he stated that the matier is pending
before the Hon'ble High Court.

In respect of Patia Mo, 1
Karchhana, he gtated that the ma

In respect of Patta No. 15 in
Mohabbatganj, Karchhana, he stated

hie enviro

4 in favour of Shri Surendra Kumar =t Baswar,
rer is pending before the Hon"ble High Court.

favour of M/s Vinay Kumar Shambhunath at
that the lease deed could not be executed
nment Clearsnce from the environment is

for want of clesrance from t

pending before SELAA. He stated that the lease will be executed on receipt of
the clearance from the environment/SELAA. In the present case also, the leases
period is from 27.02.2018 10 26.02.2023. 1t is unfortunate that till date. the lease
has not been finalised with the result the revene is suffering. The Comminee is
not going into the question that the matter is pending since long and on whose

part there is negligence or latches. Let the concerned department may miske

sincere efforts 10 get the malter expedited.
In respect of Parta No. |6 in favour of M/S Raj Construction at Madauka,

Mirakpur & Mahewapatti (Paschim), Karchhan, he stated that the lease deed
could not be executed for want of clearance from the environment. Clearance
from the environment is pending before SEIAA. He stated that since the party
has taken another Patta and the lease has been cancelled, therefore the party has

heen blacklisted and in view of the Rules the blacklisted party cannot be
the necessary order is still awaited. It 1s

allowed for any other lease. However,
med to pass the order expeditiously.

expected from the authority conce
preferably within a period of one month.
In respect of Patta No. 17 in favour of M/s Abhay Enterprises al

Jahangirabad Madhopur Arail, Karchhana, it is stated that the matter is pending
before the Hon'ble High Court in the Writ Petition No.23940 of 2019, wherein

an interim order has been passed for not taking any coercive measures. In this
case, he stated that action is being taken to file the counter affidavit.
a
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Io ¢ of Patta Bo 18 in Isvour of &U's. Blanish Ok Building,
et Iﬁupif-] lier & Contractor at Mainapur, Sadar, he stated that B.C. has been

igsued,
of Patta MNo.19 in favour of M's. Manish Oiha Building

In respect
Material Supplier & Contractor at Asrawal Khur, Sadar, he stated that on
aecount of aon-deposit of the money the lease has been cancelied and the
samest money has been forfeited. Let the department may setile a fresh lease as
sarly as possible.

In respect of Paita No. 20 in favour of Mfs Laxmi Construction at
he stated that the lease desd could nol be

Phulwa, Bisauna Jonhwal, Sadar,
executed for want of clearance from the environment. Clearance from the
ELAA. He stated that the lease will be execuied

environment is pending before 5

on receipt of the clearance from the environment/SELAA. In the present case

also, the lease period is from 27.02.2018 to 26.02.2023. Tt is unfortunate that 1l

date. the lease has not been finalised with the result the revenue is suffermg.
matter is pending since

The Committee is not going into the question that the
long and on whose part there is negligence or latches. Let the concemed

department may make sincere efforts to get the matter expedited.
In respect of Patta No. 21 in favour of Smi. Sunita Mishad al Adampur

{Madaripur) to Sadiyapur, Sadar, it is stated that RC is pending. He stated that
the Patta has been cancelled. Let the fresh Pata be re-settled as early as possible

after following the proper procedure.
ning of sand in District Kausham bi:
A detailed chart of the status of 21 Pattas has been given.
In respect of Pata Nos. 1, 2, 3 and 4 in favour of Rishab Herbal, Harsh
Enterprises, Smt. Keshari Nandan Singh & Shri Manish Ojha, it is stated that
they are allotted the Pattas and the parties have deposited the requisite amount

and for the outstanding dues they have given the post dated cheques. 5hri R.P
Singh, Mines Officer states their post dated cheques have been accepted on the

instructions from the Directorate of Mines.
{ Bharat Earth Movers, he stated that

In respect of Patta No. 5 in favour o
for non-payment of the outstanding dues, the notice for the cancellation of the
lease deed has been issued. The proceedings for the cancellation of the lease
will be taken shortly. Let the proceedings may be concluded at an earliest.

5
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lnmpu:tuf?ﬂnhhmiﬁluﬂginmum““ Indra.
developers Pyt Lid., Sai Construction, bdfs Balsji Cogl Company & Sandip
Enterprises, it is stated their Pattas have been cancellad by the Hon'ble MGT
The further proceeding for the recovery of the amount |5 offing and mary likely [
o be concluded very soon.
In respect of Patta Ma. ll]':infn\r{rurnfﬁ.ajgﬂ] E'“"“-'F““&hilmjﬁm
motice for the cancellation of the

for non-payment of the cutstanding dues, the
lease deed has been issued. The procesdings for the cancellation of the lease

will be taken shortly, Let the proceedings may be concluded a an earliest.
In respect of Pama No. 11 in favour of Sri Jaspal Singh, he stated that in

pursuance of the order of the Hon'ble High Court dated 25 | 12009, notlee has
been issued for re-hearing. The mater is sill pending. Let the mamer he
expedited at an earllest.

In respect of Patta Nos. 12, 13, 14, 15 and 16 in favour of Shri Sayyed
Sahil, K.K. Associgtes, Shri Abdul Samad, Shrimani Gupta and Shr Rajesh
Sharma, he stated that the original lease deed has been cancelled, Thereafier, the
Patta has been put for re-auction. However, no bidder has come forward. Tt is
stated that within a day or two, action for another publication for the re-auction

and e-tender shall be taken.
In respect of Patta No. 17 in favour of M/s R.A. & Sons., he stated that for

non-payment of the outstanding dues, the notice for the cancellation of the leqse
deed has been issued, The proceedings for the cancellation of the lease will he

taken shortly. Let the proceedings may be concluded at an earljest.
In respect of Patta No. 18 in favour of Smt. Suketa Nishad, he stated tha

the Patta has been cancelled. However, the party has gone w the Suate
Government in revision. The revisional authority has directed to re-hear the

party.

In respect of Patta Nos. 19 and 20 in favour of M/s Bajrang Traders and
Shri Shesh Narain Karwaria, he stated that these are recently settled Panas,
there is no outstanding dues against these two lease-holders.

Shri Atul Singh Chauhan, petitioner before the Hon'ble NGT made
various submissions, namely, that the Patta has been made on the stream of the
river and, therefore, the problem in the allotment had arisen and resulting i_n
illegal mining and revenue loss, He submitted that the illegal mining by boats is

& A
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some of the latess photographs in this regard Mr.
A,Msmmmum-mmmmm@mmmm
ummedkﬂllﬁNnisnﬂlmm.Cmofﬂn
Mmmtbomnadﬂuié\njuﬁxm.&da
'_Helsdimcndwgivereply»mhudaeo

Mines Officer,
objecticn within 07 (seven) days. He m3y look into the claim of the petitioner
that illegal mining is still going on.

ShriAmlSinghctuuhﬂl fuﬂhﬂ’smalhuslcofmdﬁomsamdmk
is causing the iliegal mhﬁ@mmhnimddmwhtissnnllngb
Md»ueimdmkofu\d isbeimsuhﬂlwudbyd\eillegally mined sand and
tlnmdofdnseindswdmmimawm.ndinthismdummk
illegal activities are going ¢a the part of the officers i
stock seized and its disposal of such sand be provided within 10 (ten) days.

He submitted that direction be issued that the order of auction of such

al of the Director, Mines. This

seized sand should be subject 10 the approv
If the petitioner desires, he can approach the

Committee cannot pass such order.
Director, Mines in this regard.
Committee considered the submissions of Sri Atul Singh Chauhan. From

the evidence on record and the report of the Director, it appears that prnima facie
preparation of map and carving out the Panas for

*Yamuna', which is not permissible in law.

found true that the Pana has been carved

tion may be taken aganst the

there is an error in the survey,
mining, in water stream of the river
It requires a deep enquiry and if it is
oul in water stream, the necessary strict ac
officer(s) concerned.

going on well in Prayagraj. Owt of

It appears that everything is not
21 Pattas have been settled for mining.

Pattas which have been carved out, only
2.2018 10 26.02.2023. The reasons behind non-settlement of
been auctioned are not

for the period 27.02.
other Pattas are not known. Even 21 Pattas which have
ed above. Due to non-finalisation of Paua, the

yet finalised, for the reasons stat
of revenue, who shall be liable for revenue

Govemment has suffered a huge loss
loss, is the matter of enquiry.

It appears that

each and every stage action is very slow. Prima
fforts are being made 0 expedite the

facie, it appears that no sincere ¢
proceedings. The officers are not able to check the illegal mining. The illegal
legal Patta and by the

mining by the unauthorised person without holding the
7 [
s .
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ummhorindpmomtmmmeummormemismhmny going on
which is appareat from the photographs produced by Shri Atul Singh Chavuhan.
The process of recovery is very siow. Till date, no amount has been recovered

in & recovery procesding.
Shri Atul Singh Chauhan further submitted that hundred of trucks loaded

with the sand are being transported without the proper Rawanna and in this
hours monitoring are neither being done by the Mine

regard everyday 24
officers nor by the Police officers. It appears that some kind of collusion is
in a raid by the District Magistrate and SSP hundreds of

going on. Recently,
trucks loaded with illegally mined sand, which were being transported without
Rawanna, were seized, The newspaper cutting is enclosed herewith.
Upon the material on record, the Committee is of the view that the
officers who are responsible for checking the illegal mining and sewling the
Patta and expediting the proceedings are not acting bonafiely, honestly and
sincerely. The matter needs deep enquiry and the persons who are held

responsible shall be punished.
In view of the above, the Committee advises that a deep enquiry may be

made by fair and honest agency, if possible by C.B.L

The situation of Kaushambi is also not good. The process of recovery is
very slow. Till date, no amount has been recovered in a recovery proceeding. A
red to be made in case of Kaushambi also,

deep enquiry is requi
The next meeting will be held on 7" February, 2020 at Circuit House,
Prayagraj at 11.00 AM.
‘ l*- e ‘:h Ler
(Justice Rajes Kumar)
Chairman

Oversight Committee, NGT New Delhi
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Annexure-I1X

Meeting No. 10

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE, NGT UP LUCKNOW,
HELD ON 29.01.2020 AT 11-00 A.M IN THE OFFICE OF THE COMMITTEE
(ENVIRONMENT DIRECTORATE, VINEET KHAND, GOMTI NAGAR, LUCKNOW)

* %

Present: Hon’ble Mr JusticeS.K.Singh, Chairman
Hon’ble Dr Anup Chandra Pandey, Member

Other dignitaries present:

1. Shri Anurag VYadav, Secretary, Urban Development, Govt of UP,
9415285554, E-mail secud18@gmail.com

2. Shri Ashok K. Tiwari, ChiefEnv Officer, UPPCB, Lucknow, 7839852014, E-
mail: ceol@uppcb.com

3. Shri Atulesh Yadav, EE, UPPCB, Lucknow, 7839895675, E-mail:
ceo7 @uppch.com

4. Sri Manoj Pandey, Dy Secretary, UPSLSA, 9415342396, E-mail:
upsla@up.nic.in

Meeting was held as scheduled.

Various issues as pointed out in the orders of Hon’ble National Green Tribunal
dated 21.10.2019, passed in OA No. 670/2018 in re: Atul Singh Chauhan versus MoEFCC
and others, discussed and status of the action taken by the concerned authorities in
compliance of the orders reviewed.

Pointwise decisions taken by the Committee in the matter are as follows:

SI No Issues/points of discussion Decisions taken by the Committee

1 Environment Monitoring Cell It has been mentioned that so far no

Environment Monitoring Cell has been
set up in the office of Chief Secretary. It
was directed that the same may be set

/(
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up immediately and work be started.

Action Plans to be submitted by
all the States to CPCB latest by
31.10.2018 and executed in the
outer deadline of 31.12.2019
which were be overseen by the
Principal Secretaries of Urban and
Rural Development Departments
of the State.

It is informed that Action plans, as
directed by the Hon’ble NGT, have been
submitted within the time stipulated.

The State should have Monitoring
Committees headed by the
Secretary, Urban Development
Department with the Secretary of
Environment Department as
Members and CPCB and State
Pollution Control Boards (SPCBs)
assisting the Committees.

This has been done as per directions of
Hon’ble NGT.

They should have interaction with
the local bodies once in two
weeks.

Local bodies are to furnish their
reports to State Committees
twice a month.

The State Committees may take a
call on technical and policy issues.

that
meeting are uploaded on portal.

It was mentioned reports of

Instead of  every local body
separately floating tenders, the
standardized technical

specifications be involved and

adopted.

Best practices may be adopted,
including setting up of Control
Rooms where citizens can upload
photos of garbage which may be

Collection and Transport standards are
being involved and adopted.

Setting up of Control Rooms, etc be
ensured within the next three weeks and
compliance report be submitted to the

) Committee.
looked into by the specified
representatives of local bodies, at
local level as well as State level. q
!
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It was directed that mechanism
be evolved for citizens to receive
and give information.

7 CCTV cameras be installed at
dumping sites.

It is assured that CCTV cameras will be
installed at every dumping site within
three months.

8 GPS be installed in garbage
collection vans. This may be
monitored appropriately.

This is being done. It is informed that
installation of GPS in 17 Nagar Nigams
would be completed by March, 2020.

9 Three model towns, three model
villages and three model cities.

So far as three model towns and three
model villages are concerned, it was
mentioned that the work has started in
two model towns, namely, Newari and
Burhana, where 100 percent collection,
segregation and processing of MSW is
taking place. The work of three model
villages will be started very soon. As
regards three model cities, the work has
Mathura, and

started in Lucknow

Varanasi.

As far as the portal is concerned, so far only blank formats have been uploaded on

the portal. No data is available. It may be ensured that the data from all the districts in

all the formats are uploaded in time.

Reports of District Level Committees under District Magistrates, District Level

Committees under Commissioners and State Level Committees have not been uploaded.

Let reports be immediately uploaded and the directions of Hon’ble NGT contained in the

order dated 10.01.2020 be complied.

Principal Secretary Housing, DRM (NR), Defence Estate Officer, Lucknow and

Director Mandi Parishad be requested to participate in the next meeting.

72
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Let the decisions taken in the meeting as above be communicated to all concerned

for compliance.

)3

w A
/ f
(Justice S.K.Singh)

(Dr Anup Chandra Pandey)
Member, Oversight Committee Chairman, Oversight Committee

January 29, 2020
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ATTENDANCE SHEET FOR THE MEETING OF OVERSIGHT COMMITTEE HELD ON 29.01.2020
AT 11:00 A.M IN ENVIRONMENT DIRECTORATE, VINEET KHAND-1, GOMTI NAGAR, LUCKNOW,

m
m DESIGNATION
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Annexure-X

The minutes of meeting o Oversight Committee under Chairmanship of
Hon'ble Justice (Retd.) Sh+ Rajes % amar, Allahabad High Court held on
dated 07.02.2020 at Cirevit House, Prayagraj in compliance of Hoa'ble
NGT order dated 28.8.2013 in 0.A. o. 16472018, Ashwani Kumar Dubey
vs, Union of India and o hers and order dated 12.02.2019 in O.A. Ne.
6702018, Atul Singh Chrulan vs. Ministry of Environment & Forests,
Govt, of India and others,

The attendance sheet of co nmittee X embers nnd stakeholders is enclosed,

Minine of sond in District Saushamic  Mine Officer suhmitted a chan
giving desall of 20 Pattas wherein e has given the detail of the amoum
recovered and ihe future an ount reces crable. He siated that this report has also
been given to the Director Mines. ¢ further submitted that in cases where
there was re-auction, no bilder had ¢ me forward. On an enquiry being made
why the bidders had not ¢ me, he relied that due to bed quality of sand the
bidders are not coming for vard, Let 1se Mine Officer may inform this facst to
the Director, Mines 10 get the neces ary order from the Director, Mines for

further action.

Mining of sand in Distriet Prayagra Shri Anjani Kumar, Senjor Mines
Officer stated that he may e allowed ne week’s more time 10 give the reply to

the petition filed by the pecitioner (St Atul Singh Chauhan, petittoner before
the Hon'ble NGT). Verbal y be stated that various actions have been taken to
stop the illegal mining wit the help of the police. Shri Ashutash Mishra, S.P.
(Crimes) states that 1o check the illeg | mining and the transpoctation the sand,
number uf FILRs have been odp od and Chorge cheets bave alse been
submitted. He has produc:d the deta s of such action taken by the police. A
copy of the details has boen provid-d to Shri Anjani Kumar 1o consider and
refer the same in his rep'y. The Doirict Magisirate states that very sericus
actions have been taken to check the llegal mining with the help of the police.
SSP, Prayagraj himself ha: made the spot inspection and seized the vehicles as
well ns the FIL.Rs. have Feen lodge . Recently, he has also taken the action
against his own constable. He submited that they are trying their best to check

R

1
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Eh' illegal mining. He further submitted ‘Nt unless the stock of the stacked sand
is remaved, it would be dificult 10 ch-ck the illegal mining. However, be i
trying his best to gctdnsmkedsandr'movedﬁunmephenwhendnym
stacked, He is hopeful to get ¢ expedite

Shri Atul Singh Chauban, the pet rioner states that the main problem is in
the Baswar ares where even today the ‘nege illegal mining is going on by the
operation of the JCB and Boats partic: laaly in the night. Shri Anjari Kumar,
Senior Mines Officer states that no ill-gal mining ks going on by JCB or by
boat, He himself inspected the area and did not find any illegsl mining
operation. Howvver, the Dis:sict Magic rate assured that he will look into the
manter himself and assured that if any il'egal mining i going on, he will get the
same stopped. He stated thot he will Ak with the Senior Superintendent of
Police for the establishmen: of a Police Chauki In the Baswar area foe this
purpose.

From the various acticns teken and the reports submitted, the Committee
is satisfied that u lot of effor: has been msade by the officers concemed 10 check
the illegal mining and for the seitlemen: of the mining Pattas. Committee hopes
and expects that mine officers shall div=harge their dutics more effectively on
the principle of Zero tolerince. District Mugistrate is requestsd 10 make a
surprise check along with the Senior “uperintendent of Police in the Baswar
area, whether any illegal miring is goirg on and, if it is so, the swringent action
may be taken against those persons inve'ved in illegal mining.

o Bt

(Jusloge Rajes Kumar)
Chairman

Oversight Committee, NGT New Delhi

S0 wned with CamSoannes
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Annexure-XI

Meeting No. 2 [

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE, NGT UP LUCKNOW,

Present:

HELD ON 02.03.2020 AT 11-00 A.M IN THE OFFICE OF THE COMMITTEE

(ENVIRONMENT DIRECTORATE, VINEET KHAND, GOMTI NAGAR, LUCKNOW)

% %k

Hon’ble Mr Justice S.K.Singh, Chairman

Hon’ble Dr Anup Chandra Pandey, Member

Other dignitaries present:

Shri Anurag Yadav, Secretary, Urban Development, Govt of UP, 9415285554,

E-mail secud18@gmail.com

Shri Ashish Tiwari, Member Secretary, UPPCB, Lucknow.

Meeting was held as scheduled.

We discussed and considered the compliance of the order dated 21.10.2019, passed

in OA No. 670 of 2018 in re: Atul Singh Chauhan versus Ministry of Environment, Forest and

Climate Change and others.

Pointwise decisions/proposals taken by the Committee are as follows:

Sl. No.

Points of Discussion

Decision taken by the committee

< 3

Provision for office chambers
and Secretariat for Chairman
and Members of the Oversight
Committee.

Hon’ble NGT vide order dated 21.10.2019 had
directed the State Government to provide
Secretariat of the Oversight Committee in the
premises of Directorate of Environment,
Government of UP alongwith Conference Room
etc. Member Secretary, UPPCB informs that
first floor of the building of Directorate of
Environment was earmarked for the office
accommodation of Oversight Committee in the
previous year, but due to financial constraints,
its furnishing and repair could not be
completed. He further informs that some
budget has now been sanctioned and work has
been allotted to C&DS and the concerned
constructing agency has been directed to
complete the work before the end of this
financial  vyear. Director-cum-Member
§e7cretary, UPPCB shall ensure that furnishing

Sa
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and repair work, as required, is complete by
the end of this financial year, subject to
availability of rest of the funds.

Provisionally the State Government has
provided accommodation on the ground floor
for chambers and office of the Oversight
Committee with furniture and computers etc.

Working hours, holidays and
other service conditions and
disciplinary provisions for the
officers/staff

Hon’ble NGT has constituted the Oversight
Committee to comply with the orders passed
by it from time to time. Member Secretary,
UPPCB has suggested that the working hours,
working days and holidays as are applicable in
the State Government should be adopted and
made applicable for the office of Oversight
Committee. We resolve accordingly subject to
the condition that PPS shall ensure monitoring
of office work, if required, even in holidays till
the appointment/ engagement of
Administrative Officer to run the office of
Committee, as per orders of Hon’ble NGT.

Engagement of Member
Technical

Member Technical has not been engaged till
date. Direction of Hon’ble NGT was to engage
a ‘technical’ member in consultation with the
Chief Secretary, Uttar Pradesh. ‘Consultation’
includes active discussion, exchange of views,
active participation, positive assertion and
preparation of panel in concurrence with all.
Chief Secretary, UP was previously informed
but it is intimated that due to pre-engagement
in administrative work, he was unable to attend
the meeting. Member Secretary, UPPCB may
prepare a panel of names as per eligibility
criteria after discussion with Chief Secretary,
UP and submit the same to the Committee.
After that, Chief Secretary, UP is requested to
participate in the meeting on the date, time
and place suitable to him so that the matter
may be finalised as early as possible for proper
and smooth functioning of the Committee.

We resolve accordingly.
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Engagement of

Professionals/ Senior Research

support

Fellows and other staff for each
Committee Member per

orders of Hon NGT

as

UPPCB has provided one SRF from the field of
Environment, namely, Ms Urvashi Sharma.
Two more candidates Dr Dhananjay Kumar and
Dr Namita Gupta were interviewed for
engagement SRF from the field of
Environment and found suitable for the job. It

as

was suggested by Member Secretary, UPPCB
that both Dr Dhananjay Kumar and Dr Namita
Gupta be also engaged for proper functioning
of the Committee. We resolve accordingly.

Secretarial staff, which will
include Accountant,
Administrative  Officer and

other office staff as per order
laid at point No. B

Some of the staff has been provided by the
UPPCB. For rest of the staff, it has been
assured by Member Secretary, UPPCB that the
same would be provided as per requirement of
the Committee.

Shri Laxmi Narain Soni (for short, L.N.Soni),
who retired as Joint Registrar/PS in Allahabad
High Court, attached with many Senior Judges
of the Court, had also experience of working as
PPS with Mr Justice DP Singh, Chairman of
previous Monitoring Committee, has been
Principal Private
Secretary to Chairman. He is working as such
since 08.11.2019. Similarly, Shri Adesh Narain
Bajpai (for short, A.N.Bajpai), who retired as
PPS/Joint
Allahabad High Court and worked with so many
Senior Judges of the Court, has
provisionally engaged as PPS to Member
Committee since 30.01.2020. They both have
been

engaged provisionally as

Joint Registrar-cum-PS from

been

engaged provisionally for proper
functioning of Oversight Committee. We are of
the view that in view of working experience of
Shri L.N. Soni and Shri A.N. Bajpai as above
and having regard to fact that compliance of
the orders of Hon’ble NGT is to be ensured and
reports are to be submitted to Hon NGT in
time, their engagement as PPS is expedient.
We accordingly resolve that they should be
work with the Oversight

engaged to

Committee.
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So far as remuneration/honorarium to be paid
to both the PPS is concerned, Shri L.N.Soni
informed that they should be paid fixed
amount of Rs.75000/- per month, as was being
paid to him during the tenure of previous
Monitoring Committee, headed by Mr Justice
DP Singh, but we don’t find it justifiable and are
of the view that both the PPS should be paid
remuneration/honorarium, as is paid to retired
Government servants i.e. last pay drawn minus
pension + DA and other admissible allowances,
as agreed by Secretary, Urban Development
and Member Secretary, UPPCB. This being the
policy of State Government, we resolve
accordingly.

Engagement of one PPS for Member Technical
will be considered later on at appropriate time.
As regards the engagement of an Accountant
and Administrative Officer, Member Secretary,
UPPCB has informed that the matter has been
referred to the State Government. However, in
the meantime, Member Secretary, UPPCB shall
ensure to provide adequate staff to look after
urgent work of the Committee.

Logistic support to Oversight
Committee

Logistic support is being provided to Oversight
Committee. Member Secretary, UPPCB states
that in case of further need, logistic support as
required will be provided to the Committee
immediately.

Dress code and Identity card for
officers working in Oversight

Committee.

Considered.

Resolved that the officers/officials working in
Oversight Committee should come in suitable
formal attire.

of
expert for creating web portal

Requirement computer

& uploading required

information.

It is informed that one official has been
engaged as computer expert for creating web
portal and uploading required information of

the Committee and he is already working.

g
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with the
permission of Chair, which may

Any other point

be necessary for compliance of
the orders of Hon NGT.

Decisions taken by the Committee on points as
enumerated below, are as under:

(a)

Arrangement of Proper Internet
Connection and Wi-Fi facility.

We are informed that steps for making suitable
arrangement of internet connection and Wi-Fi
facility are being taken.

(b)

Arrangement  of  Desktops,
Printer,
other suitable working facilities

for the staff.

Scanner Furniture &

It is informed that desktops, etc as per demand
made by the Committee have already been
provided. We have considered the fact that
some more SRFs are to be engaged in future
and in order to ensure timely preparation of
by the Committee, more
desktops with printers or connectivity of two
desktops with one printer would be required.
Member Secretary, UPPCB assures that in case
of further requirement of desktops etc., the

reports some

same will be provided.

(c)

Initiation of Internship
programme in the field of Law

and Environment Pollution.

The Committee is of the view that for technical
work, some internship programme in the field
of law and environment pollution should be
initiated and applications from students doing
the field of

law should be
invited to provide them an opportunity to do

research work in

environment/environmental

internship and for that, they should apply in the
format  attached. Secretary, Urban
Development and Member Secretary, UPPCB
are also of the same view. Member Secretary,
UPPCB informs that publication in this regard in
Hindi and English Dailies of wide circulation has
been made.

We resolve accordingly.

(d)

Ancillary matters, if any.

(i) We are of the view that details of
furniture and computer etc, which have been
provided to Oversight Committee should be
maintained in Stock Register. We accordingly
resolve that PPS to Chairman and PPS to

D'
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Member Administration will direct one of the
officials working under them to prepare Stock
Register and made relevant entries with regard
to each and every item provided to Oversight
Committee serialwise. A list of such items be
also prepared separately and sent to the office
of UPPCB.

(ii) We are also of the view that supervision
of the work of officials working in the
Committee should be ensured. Shri L.N.Soni
and Shri A.N.Bajpai will supervise the work and
ensure the punctuality of the officials, sanction
leave and report the matter to the Committee
in case of any misconduct.

(iii) It is suggested that minimum eligibility
criteria and remuneration/honorarium, which
is applicable to MTS, Office Assistant, JRF/SRF
and Support Professionals from the field of
Law, which is applicable in NGT, should be
made applicable to the office of Oversight
Committee. In this regard, notifications dated
23.09.2019, 10.01.2020 and 22.01.2020 have
been brought to our notice, which are available
in website of NGT, annexed herewith as
Annexures A, B and C. Secretary, Urban
Development states that similar eligibility
criteria are also applicable in the State of UP
with regard to MTS.

The work of the Oversight Committee is to
download the orders of Hon’ble NGT, send
them to the authorities concerned, call for the
reports from the State authorities, ROs of
UPPCB, CPCB etc, compile datas and after that
prepare a draft on the direction of the
Committee to submit final reports to Hon’ble
NGT. The work of the officials of Oversight
Committee cannot be compared with skilled or
unskilled  workers of a factory or
labourers/workers of brick kiln who are
engaged only to count the bricks or load and
upload them in trucks or take measurement of
weight, etc. Work of officials of the Committee

S
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and work of Government officials should not be
compared with the work of factory workers
governed by labour laws. In light of above
facts, we are of the view that minimum
eligibility criteria and remuneration as
applicable in NGT with regard to MTS, support
professionals from the field of law and
environment, provisionally should be similar as
provided in Annexures A, B and C (also
available in the website of NGT). We hope and
trust that Member Secretary, UPPCB may find
out a practical solution of all things mentioned
above as early as possible.

We resolve accordingly.

Let the decisions/resolutions of Oversight Committee as above be sent to Chief

Secretary, UP Government and Member Secretary, UPPCB for perusal and necessary action.

(Dr Anup Chandra Pandey)
Member, Oversight Committee

March 02, 2020

(Justice S.K.Singh)
Chairman, Oversight Committee
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Arnaxie -

TsEy gfer % Tor / National Green Tribunal
A~ wtret FaradE / Principal Bench
G{aHIE §T3H, HIUAET 79t/ Faridkot House, Copernicus Marg
&% fewdlt { New Delhi - 110001
NGT/PB/04/Admin/2018 L -« September, 2019

Sub: Advertisement for engagement of Multi tasking Staff (MTS) on
contractual basis in the National Green Tribunal, Principal Bench at New
Delhi — reg.

Applications are invited from eligible candidates for engagement of MTS on
contractual basis for a period of 06 (six) months, which may be further extended
depending upon the performancefrequirement or as may be decided by the
Competent Authority, as per the following criteria.

| Name of | Eligibility | Age limit | Place of | Remuneration
' the posts | | assignment

& Num_her e N ‘ | ',

= 05 ‘Matsiculation or ! ‘Between “18 to | Natlona{ As per the
U_Nt;) | equivalent from @ 27 years. | Green Minimum
! recognised Board, | Tribunal wages Act as
(i) Knowledge of | Principal amended from

| handling  clercal, Bench, New | time to time.
! caretaking work ' Delhi
' ete. will be given |
‘ i preferense. ;
1 ! !

2 The terms and conditions for the above engagement shall be as follows

i The person engaged as MTS shall perform his duties as assigned by the
controlling officer from time to time:.

i One day leave shall be given in a month, to be availed with prior permission.

Hio o In special circumstances, the MTSs can be called for service on holidays or
dulies can be assigned work beyond normal working hours. The MTSs are
required to mark the biometric altendance and punctuality be maintained.

iv.  The period of contractual engagement shall be decided by the Competent
Authority, as per the réquirement.

v.  National Green Tribunal, Principal Bench shall have the right to
examine/raview the service rendered by him.

vi.  He shail perform his obligation with all necessary skills, diligence, efficiency
and economy.

Contd....2/
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vii.  During the term of service, he/she shall not engage himself in any private
business of professional activity which could conflict with the interest of the
Government. &

viil He shall treat all the information as confidential and use the same only for the
pumose of the performance of service,

i% The setvice can be terminated at any point of time, without giving any notice
and assigning any reason thereof

x.  The engaged persans, if absent from duty for more than seven days without
intimation and approval of leave, shall be liable o be terminated from
engagement without giving any naotice.

3, The competent authority reserves the right either to make engagement or may
rot proceed for engagement even though the advertisement as published.

4. Interested person may submit their bio-data with the particulars in the
enclosed format along with relevant documents to the “Registrar General, National
Green Tribunal, Principal Bench, Faridkot House, Copernicus Marg, New Delhi
~ 110001 on or before 10/10/2019 (500 PM}. § :

A G
;\_ M‘C\r \0\
. ’},’17
(Dr. Sukhda Pritam)
Deputy Registrar

Topy Lo

(1. PPS5 to Hen'ble Chairperson

02. PA to Hon'ble Judicial & Expert Members

03, PA to Ld. Registrar General, NGT, PB, New Delhi

04 Ld Registrar of all Zonal Bench (Bhopal/Chennai/Kolkata/Pune) to notify in
the Notice Board,

05 Ld. Deputy Registrar, NGT, PB

06. Consultant, Actounts Section

07. All Sgetion In-charge, NGT, PB

08 Computer In-charge for uploading on the website g‘ | 3,:“ i

09, Guard file y ! J\J'j %

10. Concerned Office File " i e
X 7

(Dr. Sukhda Pritam)
Deputy Registrar
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APPLICATION F

INCILIGCAL EERE AI TG0l B IR basast vy

Principal Benc.hlqum‘“ﬂm‘ﬁa‘
Faridkot Houge/Copernicus Marglﬁﬁm,mﬁmﬂ.
New Delhi/aréfawaf-110001

dedrdede ko ok

ORM FOR ENGAGEMENT OF MTS ON CONTRACTUAL BASIS

POST APPLIED FOR Lvvoimimmrinsisssiasistismsiisissssisissian s

1. Name
(in block letters)

Father's / Husband's
Name

Sex

!_d

Category :

Postal Address
(for correspondence)

(i) Contact No.
(Mobile & Landline)

(i) Alternative Contact
Permanent Address

o

2 E-mail i

7 Fax No
g Date of Birth

9. Educational Quallflg:atmn__
Exam Passed

|
|

NOTICE DATED:

...(Male/Female)

General/lOBC/SCIST

|

|

" Board! University |

| Year of passing |

" Subjects

86

109/2019

pa

Paste recent

ssport size photo

1 Division |

!

. oiase

Percentage




- IR

']U.PI'OTE'@UII.:H Luaiiieau.

'Exam Passed | Board/ “TYearsof |

|
1 | University ” 1 Passing

S L | ﬂﬁw‘

" Subjects Division! | Percentage |

11. Experience:

| Post held "From | To Scale of Pay/ | Ministry/Department = Subject handled |

‘ | consolidated | | (in brief) t

| pay / : '
b [eoronaiation

12 Any Other Information
(Additional sheet may
be furnished, if
required)

DECLARATION

| solemnly do hereby affirm and declare that the information given above is carrect to the best
of my knowledge and belief. In the event of any information peing found false or incorrect or
ineligibility being detected before or after the interview/ selection/ engagement, my candidature may
be treated as cancelled and, | shall be liable for any action as the Tribunal may deem fit and proper.

Date: ..oy o

PEEET . | vacanino smemmo
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Arna =

Notional Green Tribunal /U8RI ERA ROt
Woestern Zone H-vm:h,’UrI?\Tr}ﬁ 8y =S
New Administrative Building, D-Wing/ddi& gorafaes saRd, 8-fam,
1% floor, Opyposite Council Hall /UAH siforer, fasarsr adaa & g,
amp, Pune -411 001 /hda, g‘ﬁ 411 001.

st sk e st e e e s

—

Mo NGTNFZPune! joioo . Dated: - 1r"January, 2020

Sub - Advertisemen: for engagement of Office Assistant, Librarian, Stenographers,
Multi-Tasking Staff and Driver purely on contractual basis in the National Green
Tribunal, Western Zone Bench at Pune-reg.

Aptlication are inwited from eligible candidates for engagement of Office Assistant,
Cibfanan, Senoarapt s Multi-Tasking Staff and Draver purcly on contractual basis initially for a

pernd of one year which may be further extended depending upon the performance/
reauirement ot as mad be decided by the Competent Authority as per the following critenia.

Sr.  Name of the Eligibility : G Age limit | Place of | Remunerati
Mo post & e assignment | on
Number. =% i e
“ffice W1 achelor Degree from 2 recogmsad § 27 0 30 - Rs 24000/
. Assistant | ¢ Unversily having Compuier pyearns .

=Ty | knowiedge | (Age relaxation |
: R — v shall be given 1o

' | oBCISCIST |

i candidates a5 i
|

| per the  Gowt

' orudel |
el | | AEEETE
Librarian Bachetor's Degree w Library 211096 | | Rs 24000/-
seience o Libraty and informauan yeuI3 National
Post- 01 4 |
Seence of a recoomzed i Green
Winwersity? Institute | Tribunal,
i i
:.One year professional expenence . Western
uy b oiiary unger GeplraliSiate ! Zone
Caoer it A b iemas ol i 'Ben(:h,
statunry crasmzanoniESLe 7 Pune.
Uinwesrsily of tanugaized rascanch !
Fduicavonal insiiulion
.Candidates having diploma in
Compiiter Applcation frem @ |
recagiisod Unsecrsity or Institule
Wil e given proter
Stenagrapher Craduation v sny sheam Nt Depending
=g tiah i P
Ay PRSI Dt Lo upon the
Soste 03 ) I experiencoe
) A GG Gt :‘-_..‘"‘ v POt £ &
I
GRS NG SIS Ga Qualification
Ll n :
i of

Candidate
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Sr.
No

Name of the Eligibility Age limit . Placeof  Remunorat

post & e : | assignment  on

v

i)

DR 1
LI
XN

|
Wi

Bowen 16 1 " As per the
in 27 yours Minimum
wages Act
as amended
| from time to
[ time
National {
- Green |
 Tribunal,
- Western
| R
N limenics St |abt Motor _ i Bench,

L Sehicke : |
j TR Pune. '

9

g

L 3 A
Reteaen 18
10 35v0ars

| ST RTEIYAT 1) il e motor ear |
", 1
tor thiee y2ars of moce, 5
i
& Aorvadedus of malae mochamsm k
= ]

(e conddale sHoyia be abls (o

T disf@als in vehicka) l

Tty

cterms drd cenditions for fhe above engagemetit:-

e pe e engaded stal pedoin e servee as assigned hidthe Controlling Officer

Cine dgay caseal fsave shndl be given n a month winch shall be availed with prior

PSSR

I spocier croumstances  diey can be calied for servite on holidays of dulies can ba
assigned seyend nomyalbworkaig holird i

The porson etgied wnaalt sk Ris bomealne aiendante

T patic § el sunt 2ot o crganemient shall be decided by the Competent Autherity, as
ersa g Wil = W Fd o e i

Satnal Coean Thbuaal Ponempal Bonch shiall hove the nghl o exammeireview e
sonviee: odered By

T warkiag nours (o the NGT shall be from BG 30 A M. t0 0500 P.M with lunch break
ab 30 mwritdes fromy 0130 par TO 02 00 pro owith Saturday working (except ¥
Aty

At ot st ouescidaver & TS shill atiend on guty as ped the requinement

P et pupsaors shail peritinn B oblaation wath ol succssany sklls | digence

aged paesons shall not aagage I any private busmass

8 FRLE 75 2o TR i SR HTRLE 7 .
ATy o confictwity the intorest of the Governmond

s prsfess e Aoty whng

b e 4 S e terantnher gt any point of e vethond ‘:‘i’i!:.'{,'!‘ri"gf_l ary fCASon G




i bie-gata with the garhiculars in the enclosed format

Aicng with refevant pholocsongs of doguments with se2if certiving to the "Registrar, National
Green Tribunal, Viestern Zone Bench., New Administrative Building. D-Wing, : b floor,

apposite Council Hall, Camp, Pune- 411 0017 an or before 25”’ January, 2020,

L™ AL
1\\ Y 3 P T
il o
{Suresh N. hajurkar}
Registrar
NGT (WZB) PUNE

Lopy forwarded t

1 The Hon'bie Registrar General, National Green Tribunal (F.B.), New Delh

2 The Deputy Registrar (Judicial). National Green Trbunal (P.B)), New Deth.

1 Concered of te file
Lo Coemputer ln-¢ dgrge, NGT (P B 1. New Delht for uploading on the website
\\J;' - V")" i
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Bow

($a)

£
8.
9.

Category (Caste) -

UNDERTAKING

(FOR THE POST OF )

Personal information

Name in Full (In Elock Letter):-

Passport size
photo

Date of Birth:-

Age:-

Gender:

Marital Status:-_

Religion:-

Nationality:-

Correspondence Address:

10.Permanent Addr :ss :

11.Contact No.:-

12 Email 1.D.{if any) -

13.Education Qualif cation:

| passed  Board/iniversity

;Exam Name o the I‘Class or | %ot m_rS-ubject
) !D_i\ﬂs_ton Marks | taken

Year of

passing

ol |
e .._.__..__.!.. ==
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rsi [Name of | Eligibility e

AMoaxcira - <

qredrg R st National Green Tribunal
qemsrearadisl Principal Bench
G {EHITETSY, srqefarasawmll Faridkot House, Copernicus Marg
sréfreell/ New Delhi — 110001

Kk RKKEERE

NGT/PBI637/AdMIni2018) 5 1 January, 2020

Sub: Advertisement for engagement of Legal Researcher on contract basis in the
National Green Tribunal, Principal Bench at New Delhi — reg.
Applications are invited for the following posts as per the eligibility criteria

mentioned against each.

e

Place of
assignment

] -
remuneration

Age limit

No the posts

& Number L7 A N S AL
§ me“mté_giéi—i— ety _L’L':E.with knowledge Maximum 35 i National Rs.50,000/- or
Researcher | | of 'years | Green Tribunal | above
' | | Principal depending upon
(a3 1. Legal Research % Bench, New Merit of the
2. Environmental \ Delhi Candidate.
Law |
3. Court Procedures \
4. Three ~Five years
| of working '
b e l o SR
2. The terms and conditions for the above engagement shall be as follows!

The person engaged shall perform his/her duties as assigned by the concerned
Supervisor from time to time.

i The working hours of the NGT shall be from 9:30 AM to 5:00 PM with lunch break
of 30 minutes from 130 PM to 2:.00 PM with Saturday working (except g

Saturday).
i, One day leave shall be given in a month, to be availed with prior permission.

iv.  In special circumstances, they can be called for service on holidays or duties can
be assigned beyond mormal working hours. They are required 1o mark the

biometric attendance.
v. The period of contractual engagement shall be decided by the Competent

Authority, as per the requirement.
vi. National Green Tribunal, Principal Bench shall have the right to examine/review

the service rendered by him/her.

vii  He/She shall perform his obligation with all necessary skills, diligence, efficiency
and econcmy. :
vii.  During the term of service, hel she shall not engage himself in any private

business of professional activity which could conflict with the interest of the
Government.
ix. He /She shall treat all the information as confidential and use the same only for

the purpose of the performance of service.
v The service can be terminated at any point of time, without giving any notice and

assigning any reason thereof.
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Xl.

3.

(2)

The engaged person, if absent from duty for more than seven days without

intimation and approval of leave, shall be liable to be dismissed from engagement

without giving any notice.

Interested person may submit their application with the particulars in the enclosed

format along with relevant documents to the “Registrar General, National Green
Tribunal, Principal Bench, Faridkot House, Copernicus Marg, New Delhi — 110001

on or before 31/01/2020 (5:00 PM).

(Ashu Garg)
Registrar General

Copy to:

1. PPS to Hon'ble Chairperson

2. PA to Hon'ble Judicial & Expert Members

3. PAto Ld. Registrar General

4. Ld. Registrar of all Zonal Bench (Bhopal/Chennai/Kolkata/Pune) to notify in the
Notice Board.

5. Ld. Deputy Registrar (Admn./Judicial)

6. The Pay & Accounts Officer, Ministry of Environment, Forest & Climate Change,
Government of India, IPB, Jor Bagh, New Delhi

7. AAO cum DDO, NGT

8. All Section In-charge, NGT, PB

9. Computer In-charge for uploading on the website

10. Guard file

11. Concerned Office File
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Principal Bench/suriaaaradia

Faridkot House/Copernicus Marg/edgwreeTsa, iR e,

New Delhif=&f&we1-110001

Kok dededok

APPUCKHONFORMFORENGAGEMENTOFLEGALRESEARCHER(HJCONTRACTUALBASS

POST APPLIED FOR :

1. Name
(in block letters)

Father's/ Husband

2. Name
3. Sex
4. Category

Postal Address
(For
correspondence)

(83 ]

Contact No.
(Mobile & Landling)

6. Permanent Address

(Alternative Contact

No.)
7 E-mail id
8. Fax No.

9. Date of Birth
as on 41/01/2020

ceeee(Male/Female)

GENERAL/ OBC/ SC/ 8T

NOTICE DATED:

101/2020

f

Paste recent passport

size photo

X

il

Years Months Days
10. Educational Qualification: .
Exam Passed Subjects Division | Percentage

Board/ University

Year of passing

e




11.Professional Qualification:

| Exam Passed | Board/ | Years of | Subjects Division | Percentage
£ University Passing
12. Experience: :
| Post held From To Scale of Pay/ | Ministry/Department | Subject handled
consolidate (in brief)
el Rl & SR & SIS S BRI S
o phu ’ e R
13 Any Other Information
(Please attach
separate sheet, if
required)
DECLARATION

| solemnly do hereby affirm and declare that the information given above is true and correct to
the best of my knowledge and belief. In the event of any information being found false or incorrect or
ineligibility being detected before or after the interview/ selection/ engagemeht, 'my candidature may

be treated as cancelled and, | shall be liable for any action as the Tribunal may deem fit and proper.

{Signature)
FIBIEE Lo tn et 5 St S

RBIAGE i
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Annexure-XI|

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW NGT HELD ON
18.06.2020 AT 11-00 A.M (ORGANISED WITH THE HELP OF NIC)
THROUGH VIDEO-CONFERENCING

% % %k

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and
Dr Anup Chandra Pandey, Member

Other dignitaries present:

ShriDeveshChaturvedi, Additional Chief Secretary, Govt of UP
Shri Ashish Tiwari, Member Secretary, UPPCB

Dr DK Soni, CPCB, Lucknow

Shri Anil Kumar Sharma, Chief Mining Officer

Shri Anjani Kumar Singh, Mining Officer, Allahabad

Shri Mushtaq, Addl Project Manager, NMCG

AN

Meeting was held as scheduled.

This meeting is held today to review the position of remedial action against sand mining in
river Yamuna at Prayagraj and follow up directions given by Hon NGT in OA No. 670/2018 in re:Atul
Singh Chauhan versus Govt of UP.

Since this is the first meeting of this Oversight Committee, before we review the details we

would like to recapitulate the legal framework of the case.

ApplicantAtul Singh Chauhanhad approached the Hon NGT with the contention that lot of
irregularities were taking place in mining in river Yamuna at Prayagraj (Allahabad). His contention
was that the mining was allowed prior to preparation of District Survey Report (DSR). He contended
that it was being done in an unscientific way, in stream mining was resorted to. Mining was being
done upto 4 to 6 meter deep using Pokland Machine. Mining was done without taking EIA clearance
in violation of Supreme Court Judgment in Deepak Kumar vs State of Haryana & others,(2012) 4 SCC
629. 400 to 500 trucks of sand were daily moving out transporting sand instead of permissible limit
of 125 trucks. These trucks were carrying a load of 12 to 20 cubic meters instead of permissible limit
of 6 cubic meters. Mining was being done in utter violation of orders passed by Hon’ble NGT in the
cases ofSudarshanDassvsMoEF, Mustakimvs State of UP and SatyendraPandeyvsGovt of India.

Hon NGT constituted a Joint Committee under the Chairmanship of Commissioner, Prayagraj
on Sept 20, 2018. The Committee while sending its report to Hon NGT acknowledged that illegal
sand mining was going on in that area. Hon NGT on Feb 12, 2019 formed a Monitoring Committee
under Chairmanship of Justice Rajes Kumar to examine the entire matter and send its report to Hon
NGT. On May 09, 2019, Hon NGT examined the report of the Monitoring Committee. The
Monitoring Committee in its report dated March 29, 2019 mentioned that illegal sand mining was
going on in river Yamuna at Prayagraj. They came out with the following suggestions to remedy the

situation:

1. CCTV Cameras should be installed at mining points to verify the amount of sand extracted.

1
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Regular patrolling should be done by the police to inspect the mining operations.

Daily reports regarding mining should be sent to the District Magistrate.

In case of any irregularity, FIR should be lodged.

The District Magistrate and the Superintendent of Police should carry out surprise checks.

v wN

Hon NGT reiterated the order dated January 10, 2019 whereby it had ordered that every
vehicle carrying illegal sand should be confiscated and it should not be released without recovery of
50% of showroom price. This order has been affirmed by Hon’ble Supreme Court on May 07, 2019.
Besides confiscation, environmental compensation should be levied against illegal mining which
should be based on net present value of the cost of damage to environment alongwith the cost of

restoration of environment as well as cost of illegally mined material.

Hon NGT vide order dated July 04, 2019 examined the reports of Monitoring Committee
dated 19.06.2019, 28.06.2019 and 02.07.2019. It directed removal of JCBs and other machines from
the mining areas in river Yamuna. It also reiterated earlier directions of installing CCTV cameras,
patrolling, surprise inspections and daily reports from the District Magistrate. Hon NGT on Feb 28,
2020 directed that there would be a single Oversight Committee (this Committee), which would be
monitoring all environmental cases, which hitherto were monitored by separate committees. It
examined the Monitoring Committee’s report dated Nov 02, 2019 wherein it was mentioned that in
Allahabad (now Prayagraj), out of 83 silica sand washing plants, only 12 had permission from UP
Pollution Control Board. These 12 silica sand washing plants were using tube-wells for washing
without getting permission from Central Ground Water Authority. UPPCB had been asked by the
Monitoring Committee to seal these plants and invoke environmental compensation on them. The
Monitoring Committee had asked to give them an opportunity of hearing before taking final

decision.

Hon NGT also mentioned that directions given in order dated 04.09.2019 in OA No.
173/2018 in re:Sudarshan Das versus State of West Bengal and others, order dated 26.04.2019
passed in OA No. 44/2016 in re:Mushtakeem versus MoEF&CC and others and order dated
13.09.2018 passed in OA No. 186/2016 in re:Satendra Pandey versus MoEF&CC and another, must
also be followed in the State of UP. The operative portion of these three orders is reproduced as

follows:

OA No. 173/2018in re: Sudarshan Das versus State of West Bengal and others, Order dated
04.09.2019:

“29.  Apart from above, in view of the grave and alarming situation and gross failure on the part of
the authorities in the concerned districts in both the States of Odisha and West Bengal and to
prevent illegal and unscientific sand mining in the areas in question, we deem it essential to issue

followingdirections:-
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(i)

(ii)

(iif)

(iv)

(v)

(vi)

(vii)

The State of West Bengal and Odisha may demarcate the boundaries for regulating grant of
sand mining lease within three months from today. No mining lease of minor minerals may
be given in the area in question till demarcation is complete. All existing mining operations in
those areas shall remain suspended till demarcation work is completed and attains finality.
To carry out the demarcation, the Chief Secretaries of the two States may constitute a team
of three suitable officers each within two weeks. The said teams may hold their first meeting

within onemonth.

The States of West Bengal and Odisha mustensure that ~ mining in all sand mining blocks is

undertaken strictly in accordance with the provisions of EIA Notification, 2006, MoEF

Notification dated 15thJanuary, 2016 and the Sustainable Sand Mining Management
Guidelines, 2016. They must also ensure that no sand mining is permitted without due
compliance of Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981 as well as reqgulations governing clearances by the Central
Ground Water Authority. The District Administration must be held accountable for any

failure.

District Magistrates and Superintendents of Police, Balasore district in Odisha and
PaschimMedinapur, West Bengal, respectively, shall seize all sump pumps, other machinery,

tools, vehicles, etc. used for carrying out illegal sandmining.

Apart from instituting appropriate criminal proceedings against those carrying out illegal
mining, exemplary penalty shall be imposed against them by the concerned District
Magistrates within three months from today to cover the cost of restoration of environment

and to compensate the victims.

The Chief Secretaries of the two States shall also get prepared jointly a detailed restoration
plan for river Subarnarekha and its river beds for which a Committee of experts shall be
constituted from independent institutions, i.e., the CPCB, Indian School of Mines,Dhanbad and
the respective State Pollution Control Boards as members. Suchconstitution may take place

within one month.

The Expert Committee shall carry out detailed study and submit the restoration plan, as far as

may be practicable, within three months after its constitution.
The Committee shall also get the assessment done through Indian Council of Forestry

Research and Education, Dehradun of the ecological damage on account of illegal mining by

incorporating the following components:
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(viii)

(ix)

(a) Cost of river bedmaterial.
(b) Cost of ecologicalrestoration.

(c) Net present value of the future ecosystem services foregone.

The above steps may be facilitated by the Regional Office of the CPCB as nodal officer, by

coordinating with the Chief Secretaries of the two States.

The damage suffered by the inhabitants caused by the illegal mining may also be assessed by
the above Committee, which shall form a separate component of the Restoration Plan for
river Subarnarekha as per direction No. (v) above. Cost of restoration plan shall be recovered
as environmental compensation from the illegal miners, to be identified by the District
Magistrate. The component of the compensation in respect of damages suffered by the
inhabitants may be credited with District Legal Services Authority. The
DistrictLegalServicesAuthoritymaydisbursethe same to the victims of illegal mining, after

proper identification.”

OA No. 44/2016 in re: Mushtakeem vs MoEF & CC and others,Order dated 26.07.2019:

“20. It is made clear that pending further reports, the States must apply the

compensation regime as per principles specified in paragraph 56 of order dated05.04.2019.”

“56. Similar criteria may have to be taken into account for arriving at an
approximate scale of compensation. The compensation is to include not only
the full value of the illegally mined material but also cost of restoration of
environment as well as cost of ecological services foregone forever. It should be
deterrent so as not to render such illegal activity profitable. In Sudarsan Das Vs.
State of West Bengal &Ors. (Supra), it was held that full value of the material,
the cost of restoration and the NPV should form part of the compensation to be
recovered. There has also to be action against the polluters and the erring
officers. The vehicles or any other equipment used for illegal mining are
required to be confiscated and to be released only on payment of atleast 50% of
the showroom value as laid down in Original Application No.110(THC)/2012,
Threat to life arising out of coal mining in South Garo Hills District v. State of

Meghalaya &Ors. This scale can then apply for all States, as far as possible.”

OA No. 186/2016 in re:Satendra Pandey vs MoEF & CC and another, Order dated 13.09.2018:

“22.  For all these reasons, we direct that the procedure laid down in the impugned

Notification be broughtin consonance and in accord with the directions passed in the case of
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Deepak Kumar (supra) by (i) providing for EIA, EMP and therefore, Public Consultation for all
areas from5 to 25 ha falling under Category B-2 at par with Category B-1 by SEAC/ SIEAA as
well as for cluster situation wherever it is not provided; (ii) Form-1M be made more
comprehensive for areas of 0 to 5 ha by dispensing with the requirement for Public
Consultation to be evaluated by SEAC for recommendation of grant EC by SEIAA instead of
DEAC/DEIAA; (iii) if a cluster or an individual lease size exceeds 5 ha the EIA/EMP be made
applicable in the process of grant of prior environmental clearance; (iv) EIA and/or EMP be
prepared for the entire cluster in terms of recommendation (supra) of the Guidelines for the
purpose of recommendations 6, 7 and 8 thereof; (v) revise the procedure to also incorporate
procedure with respect to annual rate of replenishment and timeframe for
replenishment after mining closure in an area; (vi) the MoEF&CC to prepare guidelines for

calculation of thecost of restitution of damage caused to mined-out areas along with the Net

Present Value of Ecological Services forgone because of illegal or unscientific mining.”

Various issues involved in the matter were reviewed and discussed.Point-wise decisions

taken by the Committee in the matter are detailed hereinunder:

S. Issues/ points of Current status and decision
No. discussion
1 Report regarding District | Chief Mining Officer informed the Committee that in the entire

Prayagraj.

Recovery of damages for
illegal mining and coercive
measures  against  the
vehicle involved in illegal
sand mining.

State, at the places where sand mining is going on, weigh-
bridges have been constructed and CCTV cameras have been
installed to check illegal sand mining and its transportation.
This has been incorporated in the rule.

So far confiscation of vehicles is concerned, it was informed by
the Chief Mining Officer that under the Mines and Minerals
(Development and Regulation) Act, 1957 (for short, MMDR
Act), the competent authority is the court of Chief Judicial
Magistrate for lodging complaints. In the complaints, orders of
the Hon’ble NGT are referred to. Confiscated vehicles are
released by the court of Chief Judicial Magistrate concerned
after obtaining an affidavit and trial continues in due course.
This is a practice in Prayagraj, but in other districts too, the
same procedure is being adopted.

On query being made that when the orders of Hon’ble NGT in
this regard have been confirmed by Hon’ble Supreme Court,
then why the Chief Judicial Magistrate is releasing the

confiscated vehicles on affidavit and whether the Chief Judicial

Magistrate is made aware of the above confirmation by
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Hon’ble Supreme Court on 7" May, 2019 and even thereafter
if confiscated vehicles are being released without payment of
penalty, whether appeals are being preferred, the Chief Mining
Officer replied that so far no appeal has been preferred, but
they will do it now.

Shri Ashish Tiwari, Member Secretary, UPPCB informed that
the penalty regime has now been amended by Hon’ble NGT
vide order dated 28.02.2020 passed in OA No. 670/2018 to the

following effect:

Sr. Category of Vehicle Penalty
No. Amount
1 Vehicles/Equipments/Excavators with Rs. 4
showroom value more than Rs. 25 lacs and lacs
less than 5 years old.
2 Vehicles/Equipments/Excavators with | Rs. 3
showroom value lacs

more than Rs. 25 lacs and more than 5 years
but less than 10 years old.

3 For the remaining Vehicles Rs. 2
year/Equipments/ Excavators which  are | lacs
otherwise legally permissible to be operated
and not covered by Serial No. 1 and 2.
Note—1:On repetition of the offence by the same vehicle/
equipment, Order dated 05.04.2019 will beapplicable.

Note-lI: The option of release may be available for a
period of onemonth from the date of seizure and thereafter, the
vehicles may be confiscated andauctioned.

It was further informed that the above penalty regime would
be applicable for the offence committed for the first time but
in case of repetition, penalty regime as provided in the order
of Hon’ble NGT dated 10" January, 2019 would be
applicable.In the said order of Hon NGT, it was directed that
the State Government has to amend the rules and the
confiscating officer is to be designated in consonance with
amendments made in Forest Act/Rules and the amount so
collected is to be remitted to State PCB/PCCs for being utilised
for restoration of environment. The Hon’ble NGT had further
directed that the above compensation regime will be over and
above any existing rules or provisions.

Let the State Government issue an appropriate Office
Order/Rule to this effect in accordance with the spirit of orders
of Hon’ble NGT referred to hereinabove by incorporating State
Amendment.

The Committee was informed by Shri Anjani Kumar Singh,

6
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Mining Officer, Prayagraj that there are 2 running pattas i.e.
Ganga (working) and Yamuna (suspended from 04.06.2020).
Both the mining areas have CCTV cameras. There were 21
pattas earlier, but at present only two pattasare there, out of
which one pattarelating to Ganga is in running condition and
the other one, which relates to Yamuna, is suspended on
account of non-payment of royalty. Tender were advertised
but due to lockdown, tender process could not be completed.
He further informed that till date 14 FIRs have been lodged
illegal sand mining. However, no penalty has been realised so
far from illegal miners.

Let the District Magistrate, Prayagraj submit a detailed report
within a week in regard to steps taken against illegal sand
miners, vehicles confiscated, penalty imposed/realised, action
taken against accountable officers, surprise inspections made
so far by District Magistrate and Senior Superintendent of
Police and daily reports submitted by the district
administration to the Head Office at Lucknow.

The Committee directed to check illegal mining by all means.
CPCB was directed to provide assistance in calculating the EC
in compliance with the directions of Hon NGT.

Shri SN Singh, EPD informed that illegal sand mining is going on
in large scale in Kanpur Dehat area, AugasiGhat in Fatehpur,
Chitrakoot and Kaushambi.

The Chief Mining Officer was directed to get an inspection
made against illegal sand mining in the aforesaid areas and
submit a detailed report. He shall ensure that no mining is
permitted to be done in violation of the provisions of MMDR
Act and rules framed thereunder and suitable action is taken
against wrong-doers.

Shri Ashish Tiwari, Member Secretary, UPPCB suggested for
issuing direction to CPCB to make standard formula for
compensation instead of different compensation regimes

presently in vogue.

Best practices (setting up
of control rooms)

The Committee has been informed by Chief Mining Officer that

Command Centre has been established at Lucknow.

Installation of GPS

The Chief Mining Officer informed that process for installing

7
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GPS in vehicles is in progress.

4 Environmental
compensation

The Committee suggested that EC is taken as per
recommendations made by Hon’ble NGT on the report
submitted by the Committee headed by Mr Justice Rajes

Kumar.

5 License from UPPCB and
CGWA (83 Silica Sand
Mining Plants)

Shri Ashish Tiwari, Member Secretary, UPPCB informed that
out of 83 Silica Sand Mining Plants which were identified, only
04 have permission from UPPCB. Rest plants were sealed for
want of permission on the basis of inspection done by a
committee on 16.06.2020 and EC was imposed. District
Magistrate has issued recovery certificate for realisation of the
same.

The Committee directed that Silica Sand Mining Plants be
made viable after obtaining environmental clearance from

UPPCB.

6 Other items:

Department of Irrigation was directed to submit a report

regarding illegal mining of minor minerals in irrigation

channels.
Sd/- Sd/-
(Dr Anup Chandra Pandey) (Justice SVS Rathore)
Member, Oversight Committee Chairman, Oversight Committee

June 18, 2020
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Annexure- X1V
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Annexure- XV
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Annexure- XVI

Present Status of Sand Blocks, Q(amuna Riveé in

District Pravagraj

S.N. Details Number of Block
1 Total Number of Sand Blocks in 21
Yamuna river
2 Water Logged Area 11
(Mining Lease cannot be granted in
the direction of H’ble NGT and H’ble
Supreme Court Order’s)
3 Letter of Intent issued (Lease will be 04
granted after issuance of Environment
Clearance from SEIAA)
4 In Process of Letter of Intent 01
5 Number of Advertised Sand Area 02
6 Pending In SEIAA (For Environment 01
Clearance)
7 No bid found In Advertisement 01
8 Number of Area Affected by Kumbh 01

Mela

o

~~ Senior MlnesO 1cer
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Note

Annexure- XVIl

Comments on Oversight Committee letter no. 78/0C-NGT/2020 dt.-09.09.2020 in O.A. No 670/2018 in
the matter of Atul Singh Chauhan vs. Govt. of UP, for CPCB RD-Lucknow.

Hon’ble NGT in OA No. 670/2018 vide order dt.-07.07.2020 issued directions on the basis of
recommendations made by the Oversight Committee in its report dt.-04.07.2020 and a letter has been
written by the office of the Oversight Committee to concerned authorities as well as CPCB to ensure
compliance on the points related to them as below.

Recommendations

Action

Comments

4. Out of 83 silica sand washing
plants, only 04 have
environmental clearance. They
should be encouraged to fulfil all
the environmental clearances to
be operational.

CPCB and UP PCB

e CPCB RD may write a letter to SPCB

in this
enforcement agency for U.P. in for
ensuring
requirement.

regard, as SPCB is the

compliance  of EC

6. Detailed restoration plans need
be prepared in areas where there
has been damage to environment.
CPCB may help district
administration in this regard.

State has massive plans for
afforestation this year during Van
Mahotsav. Forest Department may
plan out Green Belts in such areas.

CPCB may help district
administration to assess the
ecological damage and for

calculation of  Environmental
Compensation to be levied based
on standard protocols. This will
help levying Environmental
Compensation in other districts as
well. PCB has informed that the
Expert Committee has already
prepared a report regarding scale
of compensation and sent it for
approval to Hon NGT. The report is
under consideration for final
hearing on 15.07.2020 by Hon
NGT. As soon as the scale of
compensation gets approved, the
same protocol shall be applied for
calculation of EC in this case.”

Secretary/Director, Mining
Department, District
Magistrate, Prayagraj,
CPCB and UP PCB.

1a. Proposal regarding restoration plans

1b.

needs to be prepared by District
Administration / District Mining
Office. Financing of such plans will
be needed from the restitution cost
paid by the violators. CPCB RD may
remind the concerned local
authorities in this regard.

Proposal regarding afforestation
may be prepared by District
Administration / District Forest
Office. Financing of afforestation
cost will also be needed from the
restitution cost paid by the
violators. CPCB RD may remind the
concerned local authorities.

Report by CPCB regarding
Environmental Compensation
towards environmental damage is
under consideration by Hon’ble
NGT.
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Annexure-XIX

From,
The Divisional Commissioner,
Prayagraj.

To,
Sri L.N. Soni,

PPS to Hon’ble Chairman,
Oversight Committee, NGT, UP.
Lucknow.

Letter No. {4 8 /NGT/2020-21 3e-2.-22\9 Date 29 /10/2020
Sub:- Compliance report in the matter of Original Application No.670/2018
Atul Singh Chauhan Vs. Ministry of Environment, Forest and
Climate Change.
Sir,
Please find enclosed the compliance report in Original Application
No.670/2018 Atul Singh ChauhanVs. Ministry of Environment, Forest and
Climate Change on behalf of Commissioner Prayagraj.

It is requested, that the same may be placed before the Hon’ble Chairman,
Oversight Committee, NGT, UP, Lucknow for kind considerﬁ

(R. Ramesh Kumar)
Divisional Commissioner
Prayagraj.

Letter No. /NGT/2020-21 Date 10/2020
Copy to:- Principal Secretary, Geology and Mining, Government af LLP,
Lucknow for information and necessary action.

(R. Ramesh Kumar)
Divisional Commissioner
Prayagraj.
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Compliance report of Division Commissioner Prayagraj in the matter
of letter dated 09.09.2020 of the Chairman Oversight committee NGT
Lucknow (in O.A. No.670 of 2018)

In compliance of the directions sought by the oversight committee in
0.A. No.670/2018, the matter related to the Division Commissioners is hereby
submitted. In the matter a report has been received from the Mines Department
Prayagraj. AS per the report the details of action taken in illegal mining/
transportation of Minerals for the financial year 2018-2019, 2019-2020 and
2020-2021 (upto 25™ September 2020) is given below.

S1.No. No. of No. of No. of No. of No. of
Illegal Illegal Illegal lodged Cases
mining transport Storage FIRs lodged in

cases cases Cases Hon’ble
Civil Court

FY-2018-2019 i

1| 56 | 194 | 06 [ 196 | 06
FY-2019-2020

2 | 32 [ 535 | 04 | 132 | 80
FY- 2020-2021 (upto 25" September)

3 [ 13 | 23 | 11 [ 144 | 205

In the report of oversight committee it was mentioned that the actions
with regard to illegal mining and transportations are comparatively less than the
previous year. In this matter, it is submitted that oversight committee has
calculated the details of year 2020-2021 from the Month of January, 2020
whereas the action reports of financial year are from the month of April. It is
further submitted that in the month of April there was complete lockdown due
to COVID-19 Pandemic. So, in the month of April the enforcement work was
comparatively less. After that there was a regular enforcement work. A increase
in the number of enforcement work can be seen in the above table.

It is pertinent to point out here that in Village Baswar which is sensitive
area, a Police Chowki is proposed. The Senior Superintendent of Police has
been asked to set up a Police Chowki in Village Baswar by the District
Magistrate. The S.S.P, Prayagraj vide his letter dated 14.04.2020 has directed
Station House Officer Ghoorpur to make arrangement for establishment of
Police Chowki at Village Baswar. After establishment of Police Chowki there
will be more effective control on illegal mining/transportation of the minerals.
As soon as information of illegal mining is received in the office prompt action
has been taken. So far as recovery of dues is concerned strict instructions have
been issued to the concerned officer and official by the District Magistrate. It is
submitted that ex-lessee against whom recovery certificate were issued has filed
Revision Under U.P. Mineral Concession Rules, 1963 before the State
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Government where a directions has been issued for no coercive action against
them. Instructions have been issued for petroling for D.M., S.S.P., RTO.

Regarding settlement of Pattas the Present Status of Sand Blocks

(Yamuna River) in District Prayagraj is given below:-

S.N. Details Number of Block
1 Total Number of Sand Blocks in Yamuna river 21
(Balu Khand No. | to 21)
2 | Water Logged Area 11
(Mining Lease cannot be granted in the (Balu Khand No. 1, 2.
direction of Hon’ble NGT and Hon’ble 10, 11, 12, 13, 14, 15,
Supreme Court Order’s) 18,19, 20)
3 | Letter of Intent issued (Lease will be granted 05
after issuance of Environment Clearance from | (Balu Khand No. 3, 4.5,
SEIAA) 7,16) )
4 | Number of Re-advertised Sand Area 02
(Balu Khand No. 8, 21)
5 |Pending in SEIAA (For Environment 01
Clearance) old case. (Balu Khand No. 9)
6 |[No bid found in advertisement (re 01 '
advertisement for mining permit is in process.) (BaluKhand No. 6)
7 | Number of Area Affected by KumbhMela 01
(Balu Khand No. 17)

Important Enforcement work which are done in financial year 2020-2021

are mentioned below:-

1-

5%

First Information Report was lodged on dated 17.04.2020 against illegal
storage of Sand which was stored at Village Kasondhan @ Lakshagrih
Tehsil Handiya.

First Information Report was lodged on dated 25.04.2020 at Police Station
Ghoorpur against illegal sand excavated from river Yamuna and stored in
Village Palpur and Amiliya.

First Information Report was lodged on dated 25.04.2020 at Police Station
Ghoorpur against illegal sand excavated from river Yamuna and stored in
Village Baswar Tehsil Karchana.

First Information Report was lodged on dated 03.05.2020 at Police Station
Lalapur against illegal sand excavated from Yamuna River in Village
Manjhiyari Amid Tehsil Bara.

First Information Report was lodged on dated 11.05.2020 at Police Station
Lalapur against illegal sand excavated from Yamuna River in district
boundary prayagraj and kaushambi. After joint demarcation on 04.06.2020
by revenue team of both District. It was found that illegal mining area is in
kaushambi District.

First Information Report was lodged on dated 27.05.2020 at Police Station
Karchhana against illegal sand excavated and stored in Village Diha, Tehsil
Karchhana.
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7- First Information Report was lodged on dated 01.06.2020 at Police Station
Kondhiyara against illegal sand excavated and stored in Village Benipur
Tehsil Karchhana.

8- First Information Report was lodged on dated 04.06.2020 at Police Station
Saraynayat against illegal sand excavated and stored in Village Lilapur Kala
& LilapurKhurd Tehsil Phoolpur.

9- First Information Report was lodged on dated 13.06.2020 at Police Station
Industrial area Naini against illegal sand excavated and stored near UPSIDC
Tehsil Karchhana.

10- First Information Report was lodged on dated 23.06.2020 at Police Station
Dhoomanganj against illegal sand excavated and stored in ADA Colony
Tehsil Sadar.

11- First Information Report was lodged on dated 27.06.2020 at Police Station
Kareli against illegal sand excavated and stored in Village Sadiya, Imillytola
Tehsil Sadar.

12- First Information Report was lodged on dated 18.08.2020 at Police Station
Naini against illegal sand excavated and stored in Village Chak babura
alimabad (ADA colony) Tehsil Karchhana.

13- First Information Report was lodged on dated 21.08.2020 at Police Station
Handiya against illegal sand excavated and stored in Village Girdhacot

Tehsil Handiya. U%/

(R. Ramesh Kumar)
Divisional Commissioner
Prayagraj.
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Powitwise details on Hon. NGT O.A. No.

670/2018

S.No.

Issues/points of discussion

Current Status and decision

License from UPPCB and CGWA
(83 Silica Sand Mining Plants)

Total No of Indentified Silica Washing Plant 83 (Annex.-1)
Valid Consent 5 (Annex.-2)
Without Consent (Defaulter) 78
Action Against Defaulters

(a) Clouser Order/Directions 17 (Annex.-3)
(b) EC + Clouser Order/Direction 61 (Annex.-4)
(c) Recovery Certificate by DM 60

Note:-

Original Application No. 186/2019

Jagriti Sansthan Vs. State of Uttar Pradesh & Ors.

From the above, it is clear that 60 recovery certificates have
been issued and one is under process. No process has been
initiated with regard to 9 units on the ground that those
had already been closed. We are of the view that mere
closure will not wipe out their liability for the violations
already committed. The Divisional Commissioner, Prayagraj

may ensure further action for recovery compensation from
all the violators following due process of law. The

application is disposed of. Dated 16-07-2020
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Annexure- XXI

Comments for OS Committee meeting to be held on 12.02.2021

1. Salient reports and orders

Report dated 02.11.2019 of earlier Committee

Report dated 28.02.2020 of Oversight Committee

Report dated 04.07.2020 of Oversight Committee

Order 07.07.2020 of NGT-PB on Report dated 04.07.2020
Report dated 17.09.2020 of Oversight Committee

Order 18.09.2020 of NGT-PB on Report dated 17.09.2020

2. Recommendation in OS Committee Report dated 04.07.2020 as quoted in NGT order dated 17.07.2020

“S. | Issues/ points of | Current status and decision

No. | discussion

1. Report Chief Mining Officer informed the Committee that in the entire State, at the places where
regarding sand mining is going on, weigh-bridges have been constructed and CCTV cameras have
District been installed to check illegal sand mining and its transportation. This has been
Prayagraj. incorporated in the rule.

Recovery of
damages for
illegal mining
and coercive
measures
against the
vehicle
involved in
illegal sand
mining.

So far confiscation of vehicles is concerned, it was informed by the Chief Mining Officer
that under the Mines and Minerals (Development and Regulation) Act, 1957 (for short,
MMDR Act), the competent authority is the court of Chief Judicial Magistrate for lodging
complaints. In the complaints, orders of the Hon’ble NGT are referred to. Confiscated
vehicles are released by the court of Chief Judicial Magistrate concerned after obtaining
an affidavit and trial continues in due course. This is a practice in Prayagraj, but in other
districts too, the same procedure is being adopted.

On query being made that when the orders of Hon’ble NGT in this regard have been
confirmed by Hon’ble Supreme Court, then why the Chief Judicial Magistrate is releasing
the confiscated vehicles on affidavit and whether the Chief Judicial Magistrate is made
aware of the above confirmation by Hon’ble Supreme Court on 7" May, 2019 and even
thereafter if confiscated vehicles are being released without payment of penalty, whether
appeals are being preferred, the Chief Mining Officer replied that so far no appeal has
been preferred, but they will do it now.

Shri Ashish Tiwari, Member Secretary, UPPCB informed that the penalty regime has now
been amended by Hon’ble NGT vide order dated 28.02.2020 passed in OA No. 670/2018
to the following effect:

It was further informed that the above penalty regime would be applicable for the offence
committed for the first time but in case of repetition, penalty regime as provided in the
order of Hon’ble NGT dated 10th January, 2019 would be applicable. In the said order of
Hon NGT, it was directed that the State Government has to amend the rules and the
confiscating officer is to be designated in consonance with amendments made and the
amount so collected is to be remitted to State PCB/PCCs for being utilised for restoration
of environment. The Hon’ble NGT had further directed that the above compensation
regime will be over and above any existing rules or provisions.

Let the State Government issue an appropriate Office Order/Rule to this effect in
accordance with the spirit of orders of Hon’ble NGT referred to hereinabove by
incorporating State Amendment.

The Committee was informed by Shri Anjani Kumar Singh, Mining Officer, Prayagraj that
there are 2 running pattas i.e. Ganga (working) and Yamuna (suspended from
04.06.2020). Both the mining areas have CCTV cameras. There were 21 pattas earlier, but
at present only two pattas are there, out of which one patta relating to Ganga is in running
condition and the other one, which relates to Yamuna, is suspended on account of non-
payment of royalty. Tender were advertised but due to lockdown, tender process could not
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be completed. He further informed that till date 14 FIRs have been lodged illegal sand
mining. However, no penalty has been realised so far from illegal miners.

The District Magistrate, Prayagraj should submit a detailed report within a week in
regard to steps taken against illegal sand miners, vehicles confiscated, penalty
imposed/realised, action taken against accountable officers, surprise inspections made so
far by District Magistrate and Senior Superintendent of Police and daily reports submitted
by the district administration to the Head Office at Lucknow.

The Committee directed to check illegal mining by all means.

CPCB was directed to provide assistance in calculating the EC in compliance with the
directions of Hon NGT.

The State Mines Department was directed to get an inspection made against illegal sand
mining in the neighbouring Districts of Kanpur Dehat, Fatehpur, Chitrakoot and
Kaushambi and submit adetailed report.

It shall be ensured that no mining is permitted tobe done in violation of the provisions of
MMDR Act and rules framed thereunder and suitable action is taken against wrong-doers.

Shri Ashish Tiwari, Member Secretary, UPPCB suggested for issuing direction to CPCB
to make standard formula for compensation instead of different compensation regimes
presently in vogue.

2 Best practices The Committee has been informed by Chief Mining Officer that Command Centre has been
(setting up of established at Lucknow.
control rooms)

3 Installation of The Chief Mining Officer informed that process for installing GPS in vehicles is in
GPS progress.

4 Environmental The Committee suggested that EC is taken as per recommendations made by Hon’ble NGT
compensation on the report submitted by the Committee headed by Mr Justice Rajes Kumar.

5 License from ShriAshishTiwari, Member Secretary, UPPCB informed that out of 83 Silica Sand
UPPCB and Washing Plants which were identified, only 04 have permission from UPPCB. Rest plants
CGWA (83 were sealed for want of permission on the basis of inspection done by a committee on
Silica Sand 16.06.2020 and EC was imposed. District Magistrate has issued recovery certificate for
Mining Plants realisation of the same. The Committee directed that Silica Sand Washing Plants be made

viable after obtaining environmental clearance from UPPCB.

6 Other items: Department of Irrigation was directed to submit a report regarding illegal mining of

minor minerals in irrigation channels.

RECOMMENDATIONS:

1.

2.

Out of total 21 sand mining leases, only one lease is currently working. It was reported that the

settlement of closed leases has been delayed due to lockdown. Decrease in supply of sand can certainly
lead to illegal mining. Hence it is recommended that enforcement may be strengthened. Constant
monitoring need to be done through ground surveys and aerial surveys using drones. Night surveillance
may also be done through night vision drones.

If we analyse the enforcement figures illegal mining cases registered this year are only 02 as compared
to 32 last year and 56 year before last. Similarly, FIRs registered are only 11 as compared to 132 last
year and 196 year before last. lllegal transport cases are 87 as compared to 537 last year and 894 year
before last. Though this year’s figures are for six months as compared to 12 months for last year, still the
progress is quite less. Mere instructions to Police to do regular patrolling and send daily reports would
not help. Enforcement activity on ground needs to be augmented. Senior Superintendent of Police,
Prayagraj needs to be made accountable for Police enforcement. Police outposts need to be opened in
sensitive remote areas. Even the mining staff needs to increase enforcement action. Mere cancellation of
lease for non-deposit is not enough. Wherever irregularities come to light, EC needs to be imposed and
realised. Presently there is no realisation of EC. Recovery Certificates through District Magistrate
should be executed with full vigour. The Committee while agreeing with Justice Rajes Kumar Committee
and expressing its displeasure at the inordinate delay in settling Pattas (which may lead to illegal
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mining) and negligence in enforcement despite repeated instructions recommends that Divisional
Commissioner, Prayagraj should look into the matter and report within a month.

. Even in adjoining districts like Fatehpur, Kanpur Dehat, Chitrakoot and Kausambi, the mining

department should carry on intensive inspection against illegal mining and report the progress to Hon
NGT.

Out of 83 Silica Sand Washing Plants, only 04 have environmental clearance. They should be
encouraged to fulfil all the environmental clearances to be operational.

. The vehicles involved in illegal mining, that are confiscated, are released by Chief Judicial Magistrates

without payment of prescribed penalty. This is despite the fact that Hon NGT orders have been confirmed
by Superior Court. This point needs to be brought to the notice of the Court and in case of release,
appeal should be preferred mentioning these details. The State can amend its Act/Rules in this regard (as
done in Forest Act) which would then have precedence over Motor Vehicle Act.

. Detailed restoration plans need be prepared in areas where there has been damage to environment.

CPCB may help district administration in this regard. State has massive plans for afforestation this year
during Van Mahotsav. Forest Department may plan out Green Belts in such areas. CPCB may help
district administration to assess the ecological damage and for calculation of Environmental
Compensation to be levied based on standard protocols. This will help levying Environmental
Compensation in other districts as well. PCB has informed that the Expert Committee has already
prepared a report regarding scale of compensation and sent it for approval to Hon NGT. The report is
under consideration for final hearing on 15.07.2020 by Hon NGT. As soon as the scale of
compensation gets approved, the same protocol shall be applied for calculation of EC in this case.”

3. Relevant Para of NGT order dated 18.09.2020

“4, By order dated 07.07.2020, the Committee was required to give a further report in the matter.
Accordingly, the Committee has filed its report on 17.09.2020 with reference to the action report of the
District Magistrate, Prayagraj dated 08.09.2020 dealing with various allegations of the complainant.

5. Learned Counsel for the Applicant, however, states that the recommendations of the Committee,
particularly recommendation with regard to environmental compensation with the assistance of the
Central Pollution Control Board (CPCB), have still not been complied with. It is further stated that
illegal mining is also continuing.

6. Let the District Magistrate, Prayagraj take further steps in the matter and maintain surveillance.
The issue of compensation, if not already finalized, may be finalized with the assistance of the CPCB
and report furnished to the Oversight Committee. The Oversight Committee may give its further report
of status as on 28.02.2021, before the next date by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/ OCR Support PDF and not in the form of Image PDF.”

Comments:

1.

CPCB RD will provide necessary help to District Administration as and when requested for
preparation of detailed restoration plans for areas where there has been damage to environment.

The Expert Committee prepared the report regarding scale of environmental compensation to
deal with cases of illegal mining and submitted it to Hon NGT. The matter was heard on
17.08.2020 and NGT asked the Expert Committee to consider views of amicus curie. The
Expert Committee has submitted its view on 12.10.2020 (suggesting no changes in previous
report). The matter was listed for hearing on 14.01.2021 but has been shifted to 26.02.2021.
Meanwhile, the Oversight Committee may consider issuing instructions to the concerned
authorities to use the scale proposed by the Expert Committee to impose penalty for illegal
mining in the areas in question.
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Annexure- XXIII
e 22.02.2021

Directorate of Geology and Mining, U.P. Lucknow
In the matter of NGT O.A. no. 673/2018

{10 I 8RT 3Ry, 98 facen d A1fSTd a0 U0 H&@IT—673 /2018 New
item published in the Hindu Authored by Shri Jacob Koshy titled "more river stretches are
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Annexure- XXV

Meeting No. 104

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, U.P., LUCKNOW HELD ON
12.02.2021 AT 3:00 PM IN OA NO. 670/2018
IN RE: ATUL SINGH CHAUHAN VS. MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE
CHANGE & ORS.
THROUGH VIDEO-CONFERENCING

*k*k

Present: Hon’ble Mr. Justice SVS Rathore, Chairman, and

Dr. Anup Chandra Pandey, Member

Other dignitaries present:
1) Mr. Rajendra Singh, CEO, UPPCB
2) Dr. D. K. Soni, Additional Director, CPCB
3) Mr. Anil Kumar Sharma, Chief Mining Officer
4) Mr. Anjani Kumar Singh, Regional Officer, Prayagraj
5) Mr. Mithilesh Kumar Pandey, Senior Mines Officer, Prayagraj
6) Mrs. Shakuntala Gautam, Director Local Bodies, Urban Development
7) RO, Prayagraj, UPPCB

The issue in this case is regarding remedial action against sand mining in river Yamuna at
Prayagraj and follow up directions given by Hon’ble NGT in OA No. 670/2018 in re: Atul Singh
Chauhan versus Govt of UP.

Applicant Atul Singh Chauhan had approached the Hon’ble NGT with the contention that
lot of irregularities were taking place in mining in river Yamuna at Prayagraj (Allahabad). His
contention was that the mining was allowed prior to the preparation of District Survey Report
(DSR). He contended that it was being done in an unscientific way. Moreover, it was being done
upto 4 to 6 meter deep using Pokland Machine. Mining was done without taking EIA clearance
in violation of Supreme Court Judgment in Deepak Kumar vs State of Haryana & others, (2012)
4 SCC 629. 400 to 500 trucks of sand were daily transporting sand instead of permissible limit of
125 trucks per day. These trucks were carrying a load of 12 to 20 cubic meters instead of
permissible limit of 6 cubic meters. Mining was being done in utter violation of orders passed
by Hon’ble NGT in the cases of Sudarshan Das vs. MoEF, Mustakeem vs. State of UP and

Satyendra Pandey vs. Govt of India.
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The Oversight Committee reviewed the implementation of Hon’ble NGT order dated
07.07.2020 and 18.09.2020 regarding allegations by the applicant Atul Singh Chauhan. In this
regard, various issues as pointed out in the order of Hon’ble NGT order passed in OA No. 670
of 2018 in re: Atul Singh Chauhan Vs. MOEF & CC were discussed and status of the action
taken by the concerned authorities in compliance of the order was reviewed. In the earlier
meetings, the Committee recommend/ suggested the various departments and asked them to
submit the latest compliance status on the issues covered in this matter.

Hon’ble NGT had constituted a Joint Committee under the Chairmanship of
Commissioner, Prayagraj on 20.09.2018. The Committee while sending its report to Hon’ble
NGT acknowledged that illegal sand mining was prevalent in that area. On 12.02.2019,
Hon’ble NGT formed a Monitoring Committee under Chairmanship of Justice Rajes Kumar to
examine the entire matter and send its report to Hon’ble NGT. On 09.05.2019, Hon’ble NGT
examined the report of the Monitoring Committee. The Monitoring Committee in its report
dated 29.03.2019 mentioned that illegal sand mining was going on in river Yamuna at
Prayagraj. They came out with the following suggestions to solve the problem:

1. CCTV Cameras should be installed at mining points to verify the amount of sand extracted.
2. Regular patrolling should be done by the police to inspect the mining operations.

3. Daily reports regarding mining should be sent to the District Magistrate.

4. In case of any irregularity, FIR should be lodged.

5. The District Magistrate and the Superintendent of Police should carry out surprise checks.

Hon’ble NGT reiterated the order dated 10.11.2019 whereby it had directed that every
vehicle carrying illegal sand should be confiscated and it should not be released without
recovery of 50% of showroom price. This order has been affirmed by Hon’ble Supreme Court
on 07.05.2019. Besides confiscation, environmental compensation should be levied against
illegal mining which should be based on net present value of the cost of damage to
environment along with the cost of restoration of environment as well as cost of illegally
mined material.

Hon’ble NGT vide order dated 04.07.2019 examined the reports of Monitoring
Committee dated 19.06.2019, 28.06.2019 and 02.07.2019. It directed removal of JCBs and
other machines from the mining areas in river Yamuna. It also reiterated earlier directions of

installing CCTV cameras, patrolling, surprise inspections and daily reports from the District

2
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Magistrate. On 28.02.2020, Hon’ble NGT directed that there would be a single Oversight
Committee (this Committee), which would be monitoring all environmental cases, which

hitherto were monitored by separate committees. The directions were given are as follows-

9. The seized vehicles may be dealt with as per order of this Tribunal as modified recently
vide order dated 19.02.2020 in M.A. No. 16/2020 In Original Application No. 44/2016,
Mushtakeem vs. MoEF & CC & Ors., as follows:

“5. Having regard to the above practical difficulty, we modify the orders dated 05.04.2019
and 26.07.2019.

Sr. No Category of Vehicle Penalty Amount
1 Vehicles/Equipments/Excavators with showroom value Rs. 4 lacs
more than Rs. 25 lacs and less than 5 years old.
2 Vehicles/Equipments/Excavators with showroom value Rs. 3 lacs

more than Rs. 25 lacs and more than 5 years but less
than 10 years old.

3 For the remaining Vehicles vyear/ Equipments/ Rs. 2 Lacs
Excavators which are otherwise legally permissible to
be operated and not covered by Serial No. 1 and 2.
Note-l: On repetition of the offence by the same vehicle/ equipment, Order dated
05.04.2019 will be applicable.

Note-Il: The option of release may be available for a period of one month from the
date of seizure and thereafter, the vehicles may be confiscated and auctioned.

6. The State may issue an appropriate Office Order/Rule to the above effect and publish the
same. Needless to say, that any private contract between a financer and a debtor cannot
affect the States’ sovereign power to protect the environment and take incidental coercive
measure for enforcement of rule of law. Lien of the State will override any private interest.
The above compensation regime will be over and above any existing Rules or provisions.
The amount collected may be remitted to the State PCBs/PCCs for being utilized for
restoration of the environment.

7. The above course of action will be permissible to all the States at their option.

Hon’ble NGT also examined the Monitoring Committee’s report dated 02.11.2019
wherein it was mentioned that in Prayagraj, out of 83 silica sand washing plants, only 12 had
permission from UP Pollution Control Board. These 12 silica sand washing plants were using
tube-wells for washing without getting permission from Central Ground Water Authority.
UPPCB had been asked by the Monitoring Committee to seal these plants and invoke
environmental compensation on them. The Monitoring Committee had asked to give them an
opportunity of hearing before taking final decision.

Hon’ble NGT also mentioned that directions given in order dated 04.09.2019 in OA No.

173/2018 in re: Sudarshan Das versus State of West Bengal and others; order dated
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26.04.2019 passed in OA No. 44/2016 in re: Mushtakeem versus MoEF&CC and others and
order dated 13.09.2018 passed in OA No. 186/2016 in re: Satendra Pandey versus MoEF&CC

and another, must also be followed in the State of UP.

Various issues involved in the matter were reviewed and discussed in today’s meeting
i.e., on 12.02.2021. Point-wise decisions taken by the Committee in the matter are detailed

hereinunder:

Issue-1: Report regarding District Prayagraj. Recovery of damages for illegal mining and

coercive measures against the vehicle involved in illegal sand miming

Action Taken: It was informed by Mr. Anjani Kumar Singh, Regional Officer, Prayagraj that the
above penalty regime would be applicable for the offence committed for the first time but in
case of repetition, penalty regime as provided in the order of Hon’ble NGT dated 10.11.2019
would be applicable. In the said order of Hon’ble NGT, it was directed that the State
Government has to amend the rules and the confiscating officer is to be designated in
consonance with amendments made and the amount so collected is to be remitted to State
PCB/PCCs for being utilized for restoration of environment. The Hon’ble NGT had further
directed that the above compensation regime will be over and above any existing rules or

provisions.

Let the State Government issue an appropriate Office Order/Rule to this effect in
accordance with the spirit of orders of Hon’ble NGT referred to herein above by
incorporating State Amendment. The implementation has been initiated in district Prayagraj.
As per the information, approx. 235 vehicles have been released by the Lower Court. In this
regard, Mining department filed a revision in the District Judge Court. The Mandate has been
issued. As per information given by Mr. Mithilesh Kumar Pandey, Mining Officer, Prayagraj
that the Mining Department sent a letter dated 22.09.2020 to Environment Department
regarding the amendment in the Rule along with the compensation. The work is in progress.
The Committee directed the Regional Officer to submit the copy of the action plan in this
matter. It was clearly observed that there is no amendment in the Rule by the Mining
Department till date. It was also directed by the Committee that the Chief Secretary should

look after this matter.
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Issue-2: Status of Pattas

Action Taken: The Committee was informed by Mr. Mithilesh Kumar Pandey, Mining Officer,
Prayagraj that there are 51 areas identified as per DSR in Prayagraj. Out of 51 pattas, 19 are
submerged and breakup of all 51 areas is annexed as Annexure-1. Moreover, 21 sand Blocks
are in Yamuna River. Out of 21 Sand Blocks, 11 blocks are marked as water-logged area. The
Working Lease Area- 02 (Balu Khand No. 5 & 6) and one sand blocks will be finalized today.

The Status of Sand Blocks (Yamuna River) in District Prayagraj are as follow:

S.No. Details Number of Blocks
1 Total No. of Sand Blocks in Yamuna River 21
2 Water Logged Area 11

(Mining Lease cannot be granted by the directions of
Hon’ble NGT and Hon’ble Supreme Court Orders)

3 Number of Re-advertised Sand Area 01
4 Pending in SEIAA (For Environmental Clearance) 04
5 Lease Deed Execution is in progress 02
6 Working Lease Area 02
7 Number of areas affected by Kumbh Mela 01

It was also informed by Mr. Mithilesh Kumar Pandey, Mining Officer, Prayagraj that there are
06 running leases (pattas) in Ganga (Operational) and 04 running leases (pattas) in Yamuna.
Presently, only 10 pattas are operational and 07 blocks are pending in SEIAA for Environment

Clearance since last one year.

In this regard, the Committee had directed Mr. Ashish Tiwari, Member Secretary, UPPCB as
well as Director, Environment, was to provide/clear the status of 07 pattas which are pending
in SEIAA since last one year. Further, the Committee directed to submit the breakup of all 51
areas (Refer Annexure-1). Shri Ashish Tiwari, Member Secretary, UPPCB suggested for issuing
direction to CPCB to make standard formula for compensation instead of different

compensation regimes presently in vogue.

Issue-3: Status of Action Plan regarding lllegal sand mining

Action Taken: The Status of Action Plan regarding lllegal sand mining are as follows-

e The enforcement figures as given by district administration are as follows:
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S. lllegal lllegal Lodged lllegal transport | Cases lodged in
No. mining storage cases FIRs cases Hon’ble Civil
cases Court
FY: 2018-19
1 | 56 | 06 | 196 | 194 | 06
FY: 2019-20
2 | 32 | 04 | 132 | 537 | 80
FY: 2020-21 (Upto Jan., 2021)
3 | 26 | 09 | 166 | 449 | 370

Regarding the above, it was informed that for preventing the illegal
mining/transportation/storage transfer, task force has been constituted at Tehsil level.
There are 02 mining areas on the Yamuna river bed in the district with installed CCTV
Camera and Weigh-bridge on the mining exit route.

The area of sub-mineralization is marked with geo-coordinate.

The vacant mining areas through e-tender cum e-auction has been advertised by the DM
vide office letter no. 1958 dated 22.12.2020, in which the process of e-tender cum e-
auction is under process.

Online form of E-form MM-11 is popular. A Portal has been created for verification of
deposition of E-form MM-11 relative to the quantity of sub-stations used by the working
organization.

There is provision in the rules for installation of CCTV cameras and weighing machines in
sand mining areas. Accordingly, CCTV cameras and weighing machines have been installed

in sand mining areas.

Important Enforcement Work in Financial Year 2020-21 are given below:

1.

FIR was lodged on 12.01.2020 in Thana- Karchana against illegal storage of Sand which
was stored at Village- Diha, Tehsil- Karchana.

FIR was lodged on 12.01.2020 in Thana- Naini against illegal storage of Sand which was
stored at Village- Diha, Tehsil- Karchana.

FIR was lodged on 02.03.2020 in Thana- Ghoorpur against illegal storage of Sand which
was stored at Village- Baswar, Tehsil- Karchana.

FIR was lodged on 07.03.2020 against illegal storage of Sand which was stored at Tehsil-

Sadar thana area Civil Lines
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

FIR was lodged on 17.04.2020 against illegal storage of Sand which was stored at Village
Kasondhan @ Lakshagrih Tehsil Handiya.

FIR was lodged on 25.04.2020 at Police Station Ghoorpur against illegal sand excavated
from river Yamuna and stored in Village Palpur and Amiliya, Tehsil- Karchana.

FIR was lodged on 25.04.2020 at Police Station Ghoorpur against illegal sand excavated
from river Yamuna and stored in Village Baswar Tehsil Karchana.

FIR was lodged on 03.05.2020 at Police Station Lalapur against illegal sand excavated
from river Yamuna and stored in Village Majhiyari Amad Tehsil- Bara.

FIR was lodged on 11.05.2020 at Police Station Lalapur against illegal sand excavated
from river Yamuna in district boundary, Prayagraj and Kaushambi in Village- Semri &
Nodiha, Tehsil- Bara.

FIR was lodged on 27.05.2020 at Police Station- Karchana against illegal sand excavated
and stored in Village Diha, Tehsil Karchana.

FIR was lodged on 01.06.2020 at Police Station Kondhiyara against illegal sand excavated
and stored in Village Benipur, Tehsil Karchana.

FIR was lodged on 04.06.2020 at Police Station Saraynayat against illegal sand excavated
and stored in Village Lilapur Kala & Lilapur Khurd, Tehsil Phoolpur.

FIR was lodged on 13.06.2020 at Police Station Industrial area Naini against illegal sand
excavated and stored near UPSIDC Tehsil Karchhana.

FIR was lodged on 23.06.2020 at Police Station Dhoomanganj against illegal sand
excavated and stored in ADA Colony Tehsil Sadar.

FIR was lodged on 27.06.2020 at Police Station Kareli against illegal sand excavated and
stored in Village Sadiya, Imillytola Tehsil Sadar.

FIR was lodged on 18.08.2020 at Police Station Naini against illegal sand excavated and
stored in Village Chak Babura alimabad (ADA Colony) Tehsil Karchhana.

FIR was lodged on 21.08.2020 at Police Station Handiya against illegal sand excavated and
stored in Village Girdhacot Tehsil Handiya.

FIR was lodged on 05.10.2020 at Police Station Lalapur against illegal sand excavated and
stored in Village- Semri & Nodiha, Tehsil- Bara.

FIR was lodged on 09.10.2020 at Police Station- Meja against illegal sand mining of stone
excavated and stored in Village- Bhatauti, Tehsil Meja

FIR was lodged on 18.10.2020 at Police Station- Shankargarh against Shri Prabhakar Singh

7
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21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

Village- Garha Tehsil- Bara regarding illegal storage of silica sand after illegal mining
transportation.

FIR was lodged on 18.10.2020 at Police Station- Shankargarh against Shri Bhanu Pratap
Singh resident of Tehsil- Bara, Prayagraj regarding illegal storage of silica sand after illegal
mining transportation.

FIR was lodged on 18.10.2020 at Police Station- Shankargarh Village- Garwa Tehsil- Bara
against Shri Neeraj Gupta resident of Tehsil- Sadar regarding illegal storage of silica sand
after illegal mining transportation.

FIR was lodged on 18.10.2020 at Police Station- Shankargarh against Shri Nathu Prajapati
resident of Village- Janwa, Tehsil- Bara regarding illegal storage of silica sand after illegal
mining transportation.

FIR was lodged on 22.10.2020 at Police Station- Naini against unknown persons for illegal
storage and transportation of sand in Village- Makauda and Mohabbatganj under Tehsil-
Karchana.

FIR was lodged on 24.10.2020 at Police Station- Ghoorpur against unknown persons for
illegal storage and transportation of sand in Village- Baswar under Tehsil- Karchana.

FIR was lodged on 24.10.2020 at Police Station- Naini against unknown persons for illegal
storage and transportation of sand in Village- Makauda and Mohabbatganj under Tehsil-
Karchana.

FIR was lodged on 26.10.2020 at Police Station- Kareli against unknown persons for illegal
storage and transportation of sand in Village- Saidpur and Kareda under Tehsil- Sadar.

FIR was lodged on 28.12.2020 at Police Station- Handiya against unknown persons for
illegal storage and transportation of sand in Village- Usmapur Uparhar under Tehsil-
Handiya.

FIR was lodged at Police Station- Ghoorpur against unknown persons for illegal storage
and transportation of sand in Village- Baswar under Tehsil- Karchana.

FIR was lodged at Police Station- Naini against unknown persons for illegal storage and
transportation of sand in Village- Mohabbatganj under Tehsil- Karchana.

FIR was lodged on 06.02.2021 at Police Station- Naini against unknown persons for illegal
storage and transportation of sand in Village- Makauda, Mohabbatganj and Baswar under

Tehsil- Karchana.

163



Issue-4: Status of 21 common area of Yamuna River located in Prayagraj Distt

Action Taken: The direction given by Hon’ble NGT dated 18.09.2020 was as follows:

“Let the District Magistrate, Prayagraj take further steps in the matter and maintain
surveillance. The issue of compensation, if not already finalized, may be finalized with the
assistance of CPCB and report furnished to the Oversight Committee. The Oversight Committee

may give its further report of status as on 28.02.2021, before the next date.”

Status of 21 common area of Yamuna River located in Prayagraj District

1. Water Logged Area (Mining Lease cannot be granted by the directions of Hon’ble NGT and
Hon’ble Supreme Court Orders)- 11 (Balu Khand No. 1,2,10,11,12,13,14,15,18,19,20)

2. Number of Re-advertised Sand Area- 01 (Balu Khand No. 8)

3. Number of Pending areas in SEIAA For Environmental Clearance- 04 (Balu Khand No. 7, 9,
16 21) Environmental Clearance Certificate is not obtained from the SEIAA for the said
area.

4. Lease Deed Execution is in progress- 02 (Balu Khand No. 3 & 4)

5. Working Lease Area- 02 (Balu Khand No. 5 & 6)

Number of areas affected by Kumbh Mela- 01 (Balu Khand No. 17)

Issue-5: Details of Enforcement of actions taken in financial year 2020-21 (near Yamuna

River)

Action Taken: The Details of Enforcement of action taken in FY 2020-21 are as follows-

S. No. Month Number of Vehicles Caught
In Month Till Month

1 April, 2020 13 13

2 May, 2020 51 64

3 June, 2020 34 98

4 July, 2020 13 111

5 August, 2020 88 199

The Committee was informed by Mr. Mithilesh Kumar Pandey, Mining Officer, Prayagraj that
a letter no. 1919/M-228/2017 (Mining Rule) (V) dated 13.01.2021 is already dispatched for
the purpose of effective control and curbing of illegal mining. An investigation team is being

formed for monitoring on the Manda road, Rampur Meja Bhatauti, Ghoorpur route in the
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district, which will work for 24*7 in three shifts.

Issue-6: Status of Environmental Compensation

Action Taken: The Committee was informed by Mr. Anjani Kumar Singh, Regional Officer,
Prayagraj that no penalty has been realized so far from illegal miners. Regarding the above, it
was informed that necessary action is to be taken by the CPCB & UPPCB in respect of
environmental damage. The Government of Uttar Pradesh, Mining Department, Lucknow has
requested the Principal Secretary, MOEF&CC, Govt. of U.P., Lucknow, through Govt. Letter No.
1672/86-2020 dated 22.09.2020 that given the order of the Hon’ble NGT related to the
environment, it will not be appropriate to give instructions by the Mining Department.

In this regard, Mr. D. K. Soni, Additional Director, CPCB informed that the Expert Committee
had prepared a report regarding scale of environmental compensation to deal with the cases
of illegal mining and submit it to Hon’ble NGT. The matter was heard on 17.08.2020 and NGT
asked the Expert Committee to consider views of amicus curie. The Expert Committee has
submitted its view on 12.10.2020 (suggesting no changes in previous report). The matter was
listed for hearing on 14.01.2021 but has been adjourned to 26.02.2021. Meanwhile, the
Oversight Committee may consider issuing instructions to the concerned authorities to use
the scale proposed by the Expert Committee to impose penalty for illegal mining in the areas

in question.

Issue-7: Status of Detailed Report in regard to steps taken against illegal sand miners,
vehicles confiscated, penalty imposed/realized, action taken against accountable officers,
surprise inspections by District Magistrate, Prayagraj and Senior Superintendent of Police

and daily reports submitted by the district administration to the Head Office at Lucknow.

Action Taken: It was informed by Mr. Mithilesh Kumar Pandey, Mining Officer, Prayagraj that
under the Mines and Minerals (Development and Regulation) Act, 1957 (i.e., MMDR Act), the
competent authority is the court of Chief Judicial Magistrate for lodging complaints. In the
complaints, orders of the Hon’ble NGT are referred to. Confiscated vehicles are released by
the court of Chief Judicial Magistrate concerned after obtaining an affidavit and trial continues
in due course. On query being made that when the orders of Hon’ble NGT in this regard have

been confirmed by Hon’ble Supreme Court then why the Chief Judicial Magistrate is releasing
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the confiscated vehicles on affidavit and whether the Chief Judicial Magistrate is made aware
of the above confirmation by Hon’ble Supreme Court on 07.05.2019 and even thereafter if
confiscated vehicles are being released without payment of penalty, whether appeals are
being preferred, the Chief Mining Officer replied that so far no appeal has been preferred, but
they will do it now. Registration of vehicles is being done on the Vehicle Tracking System and

mineral portal on the vehicles transporting the sub-mineral.

No progress has been filed/submitted to the Committee till date. The Committee directed to
submit the copy of the detailed report by District Magistrate and Senior Superintendent of

Police, Prayagraj in this regard.

Issue-8: Status of Inspection Report made against illegal sand mining in the Districts of

Kanpur Dehat, Fatehpur, Chitrakoot and Kaushambi

Action Taken: It was informed by Mr. Anil Kumar Sharma, Chief Mining Officer that the
inspection report has been received by the Mining Department from Fatehpur and Chitrakoot,
but no report has been received by Kanpur Dehat and Kaushambi till date. It was also noticed
that no report has been given by the Mining Department to the Committee. The Committee
directed to submit the copy of the inspection report of Fatehpur and Chitrakoot and the State
Mines Department was directed to get an inspection done against illegal sand mining in

Kanpur Dehat and Kaushambi at the earliest and submit a detailed report.

Issue-9: Status of Task Force

Action Taken: The Committee was informed by Mr. Mithilesh Kumar Pandey, Senior Mines
Officer, Prayagraj that task force has been constituted at district- level and tehsil-level
(comprising of Sub Divisional Magistrate, Circle Officer and Assistant Road Transport Officer)
to check/ for prevention of illegal mining/transportation/storage. Weekly reports are sent by
Task Forces to SSP office. The Committee directed to submit the copy of the detailed report of

task force at the earliest.

Issue-10: Status of Police Check-post in village Baswar, P.S. Ghoorpur
Action Taken: It was informed by Mr. Mithilesh Kumar Pandey, Senior Mines Officer,

Prayagraj that the SSP, Prayagraj vide letter dated 14.04.2020 had directed SHO, Ghoorpur to
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make arrangement for establishment of Police Chowki in Village Baswar but a police outpost
has not yet been established in village- Baswar, P.S.- Ghoorpur till date. It was also informed
that the SSP has been asked to set up a Police Chowki in Village Baswar by the DM because

Village Baswar is sensitive area. The work is in progress.

Issue-11: License from UPPCB and CGWA (83 Silica Sand Mining Plants)

Action Taken: As per the earlier information given by Mr. Ashish Tiwari, Member Secretary,
UPPCB informed that out of 83 Silica Sand Mining Plants which were identified, only 04 have
permission from UPPCB. Rest all the plants were sealed for want of permission on the basis of
inspection done by a Committee on 16.06.2020 and EC was imposed. District Magistrate has
issued recovery certificate for realisation of the same.

Mr. Rajendra Singh, CEO, UPPCB informed about the present status of 83 Silica Sand Mining

Plants, are as follows:

Total No. of Identified Silica Washing Plants 83
1. Valid Consent 05
2. Without Consent (Defaulter) 78

3. Action against defaulters

(a) Closure Order/Directions 17
(b) EC+ Closure Order/Directions 61
(c) Recovery Certificate by DM 60

The Committee directed that Silica Sand Mining Plants be made operational only after
obtaining environmental clearance from UPPCB. In this regard, Mr. Mithilesh Kumar Pandey,
Senior Mines Officer, Prayagraj informed that the EC has been imposed on 61 Silica Sand

Mining Plants along with Closure Order/directions.

Issue-12: Status of preparation of District Survey Report (DSR)

Action Taken: It was informed by Mr. Anil Kumar Sharma, Chief Mining Officer that the DSR
for Prayagraj has been prepared as per the guidelines of MoEF. A State Level Committee has

been constituted comprising representatives of Revenue Department, Forest Department,
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Irrigation Department and Mining Department. The Committee directed that there is a need
for preparation of DSR based on Physical surveys and replenishment studies, hence, the
Committee observed that the pattas were the lease mandatory type and no physical surveys
and replenishment studies has been done; because out of 51 areas, 19 are submerged and
rest are unviable and has no tender process, however, there is need to be physical inspection

by the concerned authorities.

Issue-13: Best practices (setting up of control rooms)

Action Taken: The Committee has been informed by Chief Mining Officer that Command
Centre has been established at Lucknow. Monitoring of mining areas is also done through
Geo-fencing conducted by Geo-coordinate by the Unified Command Centre established at the

Directorate level.

Issue-14: Status of installation of CCTV cameras at every dumping site

Action Taken: Both the mining areas have CCTV cameras. CCTV camera is installed at the only
point where sand mining is continuing as well as to check illegal sand mining and its

transportation. This has also been incorporated in the Rule.

Issue-15: Installation of GPS
Action Taken: The Chief Mining Officer informed that process for installing GPS in vehicles is

in progress.

Issue-16: Utilization of Electronic surveillance through UAVs/Remote Sensing and Night

vision drones for checking mining activity at night

Action Taken: It was informed by Mr. Anil Kumar Sharma, Chief Mining Officer that Electronic
surveillance through UAVs/Remote Sensing and night vision drones is not being utilized for
checking mining activity at night. The Committee directed the Mining Department to make
arrangements of Electronic surveillance through UAVs/Remote Sensing and Night vision
drones for checking mining activity at night especially in areas where sand mafias are active at

night.
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Issue-17: Status of Regular Patrolling done by the police to inspect the mining operations.
(As per the directions given by the Committee Senior Superintendent of Police has been

instructed by District Magistrate)

Action Taken: Regarding the above, it was informed that a total of 449 vehicles have been
detained in various Police Stations since April, 2020. Under Section-21(4A) of the MMDR Act,
1957, the Competent Court has the exclusive right to authorize/ dispose of the vehicles. A
complaint has been filed in the Competent Court under Section-22 of the said Act, 1957 by
Govt. Order No. 608(1)/86-10-24/09 dated 15.02.2010.

The Compliant filed in the Hon’ble Court ACJM Room No. 5 & 17 Allahabad does not include
the provisions of NGT by the Hon’ble Court and 252 vehicles have been released. Revision has
been filed before the Hon’ble Sessions Court, Allahabad against the vehicle release order. The
Committee directed Mr. Anil Kumar Sharma, Chief Mining Officer to submit the report at the

earliest.

Issue-18: Status of Storage Godowns at least 5 kms away from the river bank

Action Taken: The Committee was informed by Mr. Anil Kumar Sharma, Chief Mining Officer
that mandate has been issued in this matter. The Committee directed to submit the copy at

the earliest.

Issue-19: Status of Geo-fencing of sites

Action Taken: Mr. Anil Kumar Sharma, Chief Mining Officer informed that geo-fencing of sites,
their physical demarcation has been done at the time of leasing along with the allotment of

geo-coordinates to all the pillars.

Issue-20: Status of Environmental Audit by experts
Action Taken: Mr. Anil Kumar Sharma, Chief Mining Officer informed that the work has not

yet started.

Issue-21: Status of Environment Restoration Fund

Action Taken: No work has been done till date.
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Issue-22: Status of Mining activity as per the Provisions of EIA Notification 2006, Sustainable
Sand Mining Guidelines, 2016; The Environmental Protection Act, 1986; The Water
(Prevention and Control of Pollution) Act, 1974; The Air (Prevention and Control of

Pollution) Act, 1981 and Regulations of CGWA

Action Taken: Report Awaited

Issue-23: Status of Compliance of Sand Mining Guidelines (i.e., Periodic review at CS level)
Action Taken: No work has been done at CS level to improve enforcement effort and sort out

the co-ordinational issues.

Issue-24: Status of Detailed Restoration Plans
Action Taken: Dr DK Soni, Additional Director, CPCB informed that CPCB will provide
necessary help to District Administration as and when requested for preparation of detailed

restoration plans for areas where there has been damage to environment.

Issue-25: Status of Green Belts
Action Taken: Report by CPCB regarding Environmental Compensation towards

environmental damage is under consideration by Hon’ble NGT.

12-02-2021 12-02-2021
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

Feb 12, 2021
Annexure: As above

Please visit our website: oscngt.upsdc.gov.in for more information.
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